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-- EE- NOF[NISTRATIJE TRIBUNAL 
iUJHATI BENCH 

• 	 OQO 

Applicant(s) 

Respondent(s) 

f o r the applicant(s) 
g 

_jdvocdtes for the Respondent(4 

.Qfice Notes 

- 	 15.10.9 	Learned counsel Mr B.K. Sharma 

/ this ann!icviol 	 for the applicant. Learned Sr. C.G.S.C., 

forn an• 	timo 	 Mr S. Ali for the respondent Nos.1 and 

C. F. 	Its. 50J-. 	 2. None for the other respondents. 
1 vjje 	 I 

JJ'O Il&- No ' 	 Heard Mr B.K. Sharma for admission 

Dated ... 'c 	 and perused the contents of the application 

I and the relief sought. The application 

Y &Zlslrd. /0 	1  is admitted. Issue notice on the respondents 

by Registered Post. Written statement 

within 6 weeks. 

)94 	 List for written statement an 

	

' 	further orders on 29.11.96. 

/ 	 Issue notice on the responrrc.. 

' 
why interim relief prayer should not 

be allowed. List for order on interim 

relief prayer on 29.11.96. 

: 	 6 
&11 	 t 	

Member 

—....j 	nkm1 

(- 	4'&. 	 I 
i J-- • , .,!, i29-11-06 	Learned counsel flrSarma 

for ;ho applicant. Leave note of 

,l1r.S.l 	Sr.c..3.c. Jritter state- 
- 	 and 1'iow cause 

P 	 mentLbas not been subiited. 

- 	 List :or written staterient. 

• 	

I  and show cause on interir:i relief 

iDraver.—L3t fsr .3113w cee nd 
J,) •* 	S 	

f-rpn 	 end for further 

order on 19-12-96. 
wx 

Cc-'A-- 	 im 	 Merjber 
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Mr S.Sarma for the applicant. 

None for the respondents. 

Show cause has not been subnitte 

The Registry had noted that 

service reports are still awaited. But 

it is seen that the order dated 15.10. 

was cpUed by Registry only on 6.12 

96 by Issuing the requisites. The 

Registry should note that this delay 

is undesjrable. 

List for written statement,show 

cause • interim order and further ordersi  

on 20.1.1997. The Registry shall indi 

cate the names of theAdvocates of the. 

other respondents, particularly rspon 

dent No.3 & 4 besides &.C.C.S.0 Mr$l 

• mem&r  
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None present. Written statement 

has not been submitted. This is a case 

of appointment to lAS. 

List for hearing on 28 .2 .1997. 

In the meantime the respondents may 

submit written statement with copy to 

the opposi te parties. 

Me 



28.2.97 

O.A. No. 239 of 1996 

Mr. S.Ali, Sr.C.G.S.C. appearing on 

behalf of the respondents submits that the 

matter relates to Agartala and it will be 

expedient if the matter is taken up for hearing 

at Agartala. Prayer allowed. Date would be 

notified later. 

Member 	 Vice-Chajrman 

— 	 trd 

J&J2.gs art 	 ga art1a) 
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1/ 	yai EJLLc' 

O,y1  

Pre sent .: Hon'Dle Justic6 Sri D.N. 
B aruah, ViCeChajrman and 
Hon'ble Sri G.L.San1yine, 
Administrative Meni.€r. 

Written state,rent has ceen accepted 
yide order passed today in M,P.289/98, 
Mr ,  B.K,$harrna,,learned counsel for the  
applicant prays for one day's time to 
go through the Written statement..prayer 

I1owed 

List an 16.12,98 f o r hearing, 

Mem er 	 Vice-Chairman -,u 

/ 

TL'- rr—  r'6 	• 
&?z 

4: 
Si 

•:?,Q 	
17.12.98 
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Heard counsel for the parties. 

Hearing concluded. Judgement delivered 

in the open court, kept in separate sheets. 

The application is disposed of. No order 
as to costs. 

Me& 	 ethaj 
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CENTRAL ADMINISThLT'E TRIBAL 

0 	
GUHAT I BENCH 	G; 	I5 

O.A. No. 239 of 1996 

(AGARTALA) 

.atE o' ecisjon 	17.12.98 

PET U lONER (S ) 

Mr. .B.K.Sharma 	 ADV(ATE FOR THE 

* 	 PETTtIONER(S) 

VERSUS 

union of India &Ors. 	 RESPONIDEI'JT(S) 

Mr. G.Sarma, Addl.C.G.S.C. 	. 	 ADVOOkTE FOR THE Tr 1 pur a 
RESPOIENT(S) 

THE HON'BLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN. 

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

1. Whether Reporters of local papers may be allowed 
to see the Judgement? 

• 	
2. To be refrred to the Reporter or not? 

• 	 3. Whether their Lordships wish to see the fair 
copy of the Judgement? 

4. Whether the Judgement is to be circulated to 
the other Benches? 	 - 

Judement delivered by Hori'ble Vice-Chairman. 

( 
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' 	 .. IN THE CENTRPL ADMINISTRATIVE TRIBtJNPL 

GtWAHATi BENCH 

Original Application No. 239 of 1996. 

Date of decision : This the 17th day of December,1998. 

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, Administrative. Member.' 

• Shri Gaurish Ranjan Paul, 	S 

at present working as 	 . 
• Divisional Forest Officer, 
Kanchanpur Forest Division, 
North Tripura, Tripura. 	 . 	 Applicant. 

• By Advocate Mr. B.K.Sharma. 	. 	 . 

-versus- 	 . 	S.  

Union of India, 	. 
tepresentedby the Secretary 	. 
to the Governmentof India, . 

• Ministry of Envjronmeñt & Forests, 	. 	. 	 . 

Paryabharan Bhavan, 	. . 

C.G.O.Complex, New Delhi. 

The Union Public ServIce Commission, • 

represented by the Chairman, 	 .• 
U.P.S.C. Dholpur House, • 

•Shahajahan Road, New Delhi. 	 • 	 S  

• 	The State of Manipur, 
represented by. the Secretary, 	S 	 • 	 • - 

• 	 S 	 • 
5 	 Department of Forests, 

Government of Manipur, 	 S 	 • 

Imphal. 	S 	 • 	 S  

• The State of Tripura, 
represented by the Secretary, 	. 	. 	 • 

S.  Department of Forests , 

Govt. of Tripura, 
Agartala. 	 • 	S 	 • 	 ,.. 

• 	 . 	 S 	 • 5 	• 	Shri 	H.P.Das, 	 . • 	 • 	 S 

• 	Deputy Consevator ofForests, 	• 	• S  

• 	Divisional Forest Officer, 	. 	S  
• 	 S  

• 	

S  

• • 
	 Wo±king Plan Division-Il 	S  

5 
• 

• 
S 	 • 

• Agartala. 	S 	 • 	 5 	 5 	
5 

Contd.... 	S  
• 

,S S 	

-. .S. 

I 
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6. 	ShrLD.Nag, I•.F.S.(Reiréd), 
EX-P.CC.F., Tripura,  

C/o Principal Chief Conservator of Forests, 
• 	 . 	Tripura, Agartala. 

• 	. 	. 	7. 	The Secretary, 	 . 	. 

Appointment & Services Department, . . 
Govt.. of Tripura, Agartala. 	- 

.8. 	The Chairman, 	. 
Selectiion Committee for prepàratibn 	 . 
of 1996 Select List for promotion to 
I.F.S. M.T. Cadre, 	 = 
C/o Chief Secretary, Govt. of Tripura., 
Agartala-79900.1.  

The Principal Chief conservator of Forests, 
-, 	Tripura, Agartala. 

The Chief Secretary. to the 
Government of Trpura, 	 . 	 . 
Agartala.  

- 	 S 	 • 	 • 	 S 	 ' 	

S 	Respondents S .  
:AdV a 	Mr. .G.Sarma, Addl. C.G.S.C. 

H 	
'• 	

S 	 ORDE.R 	 S 	 • 

BARUAH J. (v.c.) 	• 	
,• . 	• 

In this 	application 'tIe 	aplicaht 	is 

'seeking certain directions as mentioned in the 

application and also has • prayed for other reliefs. 

• 	The facts are : 	 S  

At the material time the applicant was 

in State Forest • Service and , working as Assistant 

Conservator of Forests. • He was initially appOinted 	S .  

the post of Assistant Conservator of Forests 

S 	'with • effect . from 	22.11.1980- 	On • completion. 'of 

2 years of' training for Diploma COurse in Forestry' 	S  

in the State Forest ServIce College, 'BWrnihat, 

Assam, he was confirmed as - Assistant . Conservator 

Contd 
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of Forests with effet from It. April,1986.' He 

claims to-thea very good officer According to him, 
S .  

he has discharged his duties diligently and efficiently 

In the year 1994 the applicant came within the 

zone of consideration for recruitment to the Indian 

Forest Service (for short IFS) cadre. Accordingly 

his case was considered. However, authority did 

not find him suitable and therefore his name did 

not find place in the select list. The applicant 

submitted a representation but nothing was done.. 
'S 

Situated thus the applicant filed an Appliatjon 

before this Tribunal (o.A. No. 240 of 1994)6 The-

said O.A. is âtiil pending. 

In the next year i.e. on the beginning 

of the year 1995 there was no vacancy. However, 

as.per Rule 5 (1) of the IFS (Appointment by Promotion) 

Regulation, 1966 selection was held for anticipated 

vacancy as contemplated under the Rule. In the 

selection only 4 persons were considered 'including 

the applicant and the 
. respondent No.5. Respondent 

'.No.5 •was placed at Sl. No. 1 and' the app1icnt 

was plaed at Si. No.2 so far the eligibility list 

was, concerned. In the selection the respondent 

No.5 was 'found unfit and accordingly'the applicant S  

was placed in the select list at Sl. No.1 1  however 

no appointment could be made as there was no vacancy. 

at that time However, one vacancy occured pursuant 

-' 	 -''-- 	 -. 	

•- 	 ---:'. 	 " 	 ' 

Cotd.'... 
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to ITS cadr.e reviw with effect from 4.7.94. Bàcuse 

of the occurrence of vacancy with effect from 4.7.94, 

the applicant was temporarily appointed to officiate 

against that cadre post. Meanwhile the State of 

Tripura had recommended the name of the aplicant 

for regular promotion pursuant to. the selection 

made vide communication dated 21.1.1995. This communj-

cation was duly received by the U.P.S.C. HoweTer, 

• nothing was done by the •tJ.P.S.C. and no regular 

appointment was made. The applicant submitted yet 

another representation to the Chief Secretary to 

the Government of Tripura by Annexuré-6 representation 

dated 23.9.1996. Even then also nothing was done. 

As nothing was done, the applicant has filed this 

application. 

2. 	In due course the respondent No.1,. Union 

of 	India, 	respondent 	No.2, 	U.P.S.C. 	respondent 

No.4, State of Tripura and its officers 

respondent Nos.7,9,10 and 5 appeared. Respondent 

No.2 u.s.c. has filed an affidavit, respoident 

Nos. 4,7,9, and 10 have filed a common written 

• 	
statement stating their 

• case. The rejoinder has 

also been filed by the applicant. 	• 

3. 	We have heard Mr. 	B.K.Sharma, 	learned 

counsel appearing on behalf .  of .the appiicant Mr. 

G Sarma, learned Addl C.G.S.0 appearing on behalf 

- 

 

	

41~  

- 	 •• 	

• 	 S 	
• 

• 	 • 	 - 	
• 	 Contd.. 

• 	
••. 

I 	 '• 	 I 
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• of the respondent Nos. 1 and 2 and Mr. B.P.Kataki, 

learned Govt. Advocate, Tripura, appearing on behalf 

of the respondents Nbs.4,7,9 and 10. 

Mr. B.K.Sharma submits that though he 

was selected by the the Selection . Committee for 

anticipated vacancy even when vacancy 	occured 

he was not appointed. Mr. Shárma further states 

that the State of Tripurá. had-recommended the name 

of the applicant to the tJ.P.S.C. in time. In spite 

of that U.P.S.C. haC. not done anyting in that regard. 

Mr. 	B.P.Kataki, 	has admitted that the 

applicant was selected in a selection meeting held 

on 23.3.1995 for unforeseen vacancies and a vacancy 

arose in the middle of the year i.e. within 12 

months from the date of selection. Mr. Kataki also 

submits that Tri.pura' Government had recommended 

the name of the applicant. In paragraph 4.7 of 

the application the applicant has;  stated as follows.: 

"That during the perldency.bf the aforesaid 
O.A., the applicant was included in the 
select list of 1995 and his . name was 
piced at Sl.No. 1. Another person was 
at Si. No.2 viz. Shri P.Biswas. Pursuant 
to such inclusion, of the name of the 
appiicant at S1.No.l the applicant was 
appointed 	to 	oficiaI 	temporarily 	in 
the I.F.S. cdre post Deputy Conservator 
of Forests, Kanchanpur. under Rule 9 (1) 
(b) 	of the 	I.F.S. 	(Cadre) 	Rules, 	1966 
for a . period of three months with effect 
from the date of taking over charge." 

• . 	 In reply . to that written statement filed 

by the respondent Nos. 4,7,9 	and 10 in páragraph 
'1 • . 

5 have stated as follows : 	• 	. 	 .. . 

Contd... 

1 
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11 5. 	That as'regards statement, made in 
paragraph '4.7 to .4.10 of the application 
the answering respondents deny the ,correct-
ness of the same and beg to state . that 
it is fact that the applicants name. was 

included in the• Select list of 1995 'and 
his 'nne was. placed.t serial No.1. but 
at that- point of time there 'ias' no regular 
vacancy. 'But subsequently 1(one) vacancy 
in Promotion quota in Tripura part of 
'Joift •M-T adre . had occured with effect 

to 'IFS Cadre review. from' 04.07.1995 due  
Accordingly, 	officiating 	- appointment 

was given' to Shri G.R. Paul (SFS) (Select 
list Officer) to officiate-' temporarily 
in the' 'IFS cadre post of Deputy Conservator 
of Forests for a period of 3 (three) 
month with effect from the date he takes' 
over under Rule 9(1) (b) ' of IFS - cadre 

Rules, 	1966. ' The 	answering 	respondeflts 

states that said ' temporary.  . .appóintment 

was given in the interest of public service 
and this does not create' any right' on 
officiating appointee to be promoted' 
regularly.. Du±ing the validity, period, 
of the Sec5lect list of 1995 for filing' 
up of the 1(oné) vacant post mentioned 
above the ' fOrmal proposal , for seeking 
concurrence was ' sent to U.P.S.C. vide 

No. F.2(28)-GA/94 dated :  .21.9.95 but' no 

concurrence was received by the - State, 
Government and the validity of the Select 
list expired after 12 ' months from the 
date of meeting of' the selection committee.. 
The answering respondents . further state 
that the PCCF Tripura vide iis cornñ'tunicatiOfl 

' 	
dated' 2.3.1996 	submitted 	proposal 	for 

regular appointment ' of the , applicant 
to IFS but as the next selection committee 
Meeting for promotion of State Forest 
Service Officers to IFS was held on 22.03. 
1996, the applicant could not be appointed 

on regular ,  basis due to ' expiry of 'the 
validity Of the. Select list Of 1995." 

	

• "Mr.' Kaak.i:haS ;a1,so 'i i'n'±tëd ',our 	attenti'ofl 

tb ' thfa6€" hat the 	'iôd''?'SeIct l it " ,h:Y 	xpid 

before approaching the Tribunal. 
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An affidavit has also been filed by the 

• 	U.P.'S.C., i.e. respondent No.2. 'In paragraph .fl (2) 

of the said affidavit the U.P.S.C. has staed. as follows : 

• 	 "The ' Selection 	Committee 	of 	1994-95 1  
considered the applicant at S. ' o. 	2 
of the Eligibility List as submitted 

•  by the State. Since the State Govt. reported 
nil vacancy. A  Select List of 'only two 
officers was prepared as per rules/regula-
tions to meet unforeseen: vacancies which 
could arise during the year. The applicant 
was assessed as 'Very 'Good' on the basis 
of overall relative :assessment of his 
ACR's and was included in the List at: 
S.No.1. The respondent 'No.5 . was' senior 
to the applicant in the state Forest 
Service and was accordingly consideèd 
at S.No.1 of the eligibility list. However, 
his name could not b, included in the 

•  'Select List as he was graded unfit. However, 
the applicant was not appointed because 
of non-availability of vacancies."  

	

H 	But in the affidavit this respondent 

has remain silent in respect of the unforeseen vacancies 

that arose as per cadre review' and also. about the 

recommendation. Mr. Kakati also submits that recominenda-

tion was duly reOeived by the U.P.S.C. 

• 	On the rival contention of the parties 

it is to be seen whether the applicant was 'entitled 

toget appointment by way of promotion on the basis 

of the selection made in the year 1994_951. 

, 	As per Rule 8 of' he IFS Regulatins,1966 

	

• the apointrnent of the ' members of the State" 'Forest 	' 

Service from the Select List to post borne on the 

State Cadre or the Joint Cadre of a. group of State 

• as the case may be,' shall be made in accordance with, 

	

- 	Contch.... 

d 
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the provisions of Rule 9 of .  the Cadre Rules. In making 

such appointments, the State Government shall follow 

the order in which the names of such officers appears 

in the Select list. Under Sub Rule (2) of Rule 8 in 

case of administrative exigencies, the member of the 

State Forest Service whose name is not included in 

the select list or who is not next in order in that 

select list, may subject to the aforesaid provisions 

of the Cadre Rules, be appointed to a cadre post if 

the State Government is satisfied 
- that the vacancy 

is not likely to last for more than three months and 

there is no suitable cadre officer available for filling 

up the vacancy. As pre Rule 9 of the Regulations appoint-

ments of the Ste Forest Service to the service shall be 

made by the Central Government on the recommendation 

of the State Government in the order in which name 

of the members of the State Forest Service appear 

in the Select List for the time being in force. Under 

Rule 9 of the cadre rule a cadre post in a State may 

be filled by a person who is not a cadre officer. 

In Rule 5 (1) Regulations 1966 prescribed that number 

of members of the State Forest Service to be included 

in the list shall be calculated as the number of 

substantive vacancies anticipated in the course of 

the period of 12 months, commencing from the date 

of preparation of the list, in the post available 

for them under Rule 9 of the Recruitment Rules plus 

G) 	- 	 Contd... 

f I 
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twenty percent of such number or •two, whIchever is 

greater. 

8. 	 In the present case, 	there was no vacancy 

at the beginning of the year. The Government therefore 

adopted. the procedure prescribed in Rule 5(1) regarding 

anticipated vacancy. Twopersons were selected, applj.cant 

was at Si. No. 1 and P.Biswas No.2 in the Select 

List. In the meantime because of the cadre review 

a new post was created in. the promotion quota and 

a vacancy had occured for that purpOse. As the selec'tion 

was made as per the -" Select Committee Meeting held 

on 23.3.95, within 12 months from the date of selection, 	"I 

if any unforeseen vacancy occured, it wasttt be filled 

from the candidates so selected. An unforeseen Vaancy 

occured pursuant to IFS cadre review with effect 

from 4.7.94. Therefore the applicant, selected as 

N.l became eligible for appointment. The State of 

Tripura had in compliance to the provisions of Rule, 

sought concurrence to the U.P.S.C. However, U.P.S.C. 

did- not take any step in the matter. It is admitted 

by the' counsel for the parties that the recommendation 

of :the State. Government had been received by the U.P.S.C, 

iotwithstanding that 	they chose to rmain silent 

for reasons not exp'lained in the affidavit. Learned 

Govt Advocate, could not g.1recany explanation Mr G Sarma 

also has not been ab'le to explain why this was not 

done. Records has also not been produced wIthout 

Contd 
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giving reason whatsoever. 

The State Government has produced the records. 

We have perused the same. From the records we find 

no reason as to why respondent No.2 di1 not take any 

step for appointment of the applicant though the name 

was duly recommended by the State Government. 

We find no reason why the applicant should 

not be appointed by way of promotion for the selection 

made 1994-95 on the basis of the meeting of selection 

committee held on 23.3.1995.. Therefore, we have no 

liesitation to come to a conclusion that the applicant 

shall be deemed to be appointed to IFS pursuant to 

1994-95 select list. It may he mentioned here that 

the applicant has since been appointed by promotion 

to the IFS in the year 1997 pursuant to a subsequent 

Select List. 

11.. 	Therefore, we direct the respondents tb 

appoint the applicant to IFS pursuant to the Select 

List 1994-95. This must be done within a period of 

three months from the date of receipt of this order. 

12. 	With the above direction the application 

is disposed of. Considering the facts and circumstances 

of the case, however, we make no order as to costs. 

(G.L.SANGLYIJE) 	 D.N.BARUAH) 

• 	AdministratTe Member 	 Vice-Chairman 

trd 

4 
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I W THE CTRAL Ar24INI TRATEVE TT: : WAHA EENCH 

BETWEEN 

0 • A. No. 7- 	199. 

Shri Gaurish Ranji Paul, 
atpresent ociflg as 
Divisional Forest Officer, 
Kanchanpur Forest Division, 
North Tripura, Tripura, 

6000 lican 

AND 

i. Union of India, 
represented by the Secretary 
to the covernment of Indi 
Mi ni st ry of Th vi ronmen t & Fo rests, 
Paryabharafl Ehavan, 
C. G.O. complex, New DelIt. 

2. The Union Public Service CbmrnissiOfl, 
represented by the Chsirmafl,. 
UJ.S.C. D1olpur House, 
Shahajahan tad, New t]hi. 

/,r"Trepresented.
he State of Manipur, 

 by the Secretary, 
Department of Forests, 
cvt. of Maniput, 
Imphal, 

4{The Stateof Tripura. 
/ represented by the Secretary, 

Departnent of Forests, 
covt. of Tripura, 
Agartala 

Shri H.P. Das, 
Deputy conservator of Forests, 
Divisional Forest Officer, 

rking Plen ttvi sion - II 
Agartala. 

Shri D.Nag, I.P.S. (Retired) 
Tripura, 

C/O Principal Chief 
Tripura, Agartala. 

7, The SecZeta, 
Appoinent & Services Department, 
bvt. of Tripura, Agartala 
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The Chairman, 
Selection Committee for pzepaz:ation 
of 1996 select list for promotion to 
I.F.S. 	MT Cadre,, 
C/O Chief Secretary, Govt. of Tripura, 
Agartale.799001. 

The Prin.pel C1. ef con se rvato r of Forests, 
Tripura, Agart&.a 

10.The Chief Secretary to the 
Government of Tripura, 
Agartal a. 

... Respondents 

	

REILIL, 	APPLI CATI ON  

PARTICULARS OF - THE ORDER AGAINST WHICH 

E WpLICAON I S MADE: 

The instant application is directed against the 

select ii st 10WCf 1996 of the Joint Cadre of Manipur 

Triputa pling the applicant at SI. No •  2 below the 

reondent lb. 5. The application is also directed 

making a grieyance against the non-appointment of the 

applicant pursuant to his selection in 1995 and placeuent 

at Si. NO 1 of the list. 

RI SEI CI! ON 0 F 1E -. TRIBUNAL : 

The appli c ann t deci ares thatt he subject matte r 

of the instant application is within the jurisdiction of 

this }bn'bla Tribunal. 

3• LIMITATION 

The applica nt further declares that the instant 

application is filed 4tIzLn the limitation period prescribed 

uar Section 21 of . the Adntnistrative Tribunals Act, 1985. 

Contd.., ..P/3. 
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4. F TS0F THE C 	: 

4.1 	That the applicant is a citien of India ad 

as such, he is entitled to all the rights, protections and 

privileges guaranteed to a citizen under the Constitution 

of India and the laws franed thereunder. 

4.2 That the applic&it is an 14. Sc. He was appoin ted 

to the Tripura Porest Service as Asstt. Conservar of 

Forests w.e.f.0 22.11.80 on completion of 2 years of Training 

for the Diploma Course in Porstty from the State Po rest 

Service College, Barnihat, Assam. The applicant was 

confirmed as A.C.F. in the State Forest Service w.e.f. 

1.4.86. 

4.3 	That everaince the entry of the applicant in the 

P0 rest Department as aforesaid, be has be en tendering si nc era 

and devoted service to the satisfaction of all concerned 

and at no pothut of time, he has been co*nunicated with any 

adverse renarks. The applicant, eversince his appointrnet 

as A.C.P. was posted in various capacities as indicated 

below: 

22.11.80 to 14.2.83 : A.C.F. in the office of the D.F.O. 

Manu, Trip ura, 

15,2.83 to 31,3.86 : D.P.0., Resettlemt Forest Division, 

Jatbar, Tripu ta.. 

1.4* 86 to 22.2.90 : Dy. Ditectot - Tribal Rehattlitation 

Division, Tr i aJ. Rehabi ii. t attO n in 

P lantation & Primitive Group PrograTuts 

of State Govt., Triputa Jatanbari, 

Tripura. 
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230 2.90 to 16.1.91 : A.C.F. in the office of the 

C.F./Northern Gircle, Kumarghat,TripUra, 

7.1.91 to 17.2.92 : Principal Officer (Forest), Tripura, 

Txial Areas AutOimoUS Dist.uncil, 

Tripura, Agartala. 

17.2.92 to continued :D.F.O. t'brking Plan Division No. II, 

Tripura, Agartla. 

In addition tothis, the applicant was entrusted the 

duties of Wildlife Warden, Sahiiala, West Tripura, as well 

as to look after the Forest Training Division, Sepahijala, 

Now ncf. w.e.f. 12.12.94 the applicant has handed over the 

charge' of Forest Training Division and under order of 

transfer as D.P. 0. KandanpUZ Forest Dii4on, North Tripura. 

4i, m4 during the above posting, the applicant also held 

adtioflal charge of many Territorial Forest DLvisions from 

time to time. Be it further stated here that w.e. f.. 17.2.92, 

the applicant has been continuously hlding an I.F.S. Cadre 

post. Be it further stated here that the post to which 

be is under order of transfer is also an I.F.S. Cadre post. 

4.5 	That as per the provisions of relevant rules Ix,lding 

the field the applicant is eligible to be prO:.Oted to IFS 

In this connection, the I.F.S. (Appointment by Promotion) 

Regulation, 1966 may be referred to. Under the said 

Regulation, "State (ve mment" means, in relation to a 

Group of States In respect of which a joint cadre of the 

servl.ce is constituted, the Joint Cadre Authority. Thus, the 

State of Nanipur and Tripura being a joint cadre, the 

cbnt&...P/4. 
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"State (bvennnt° in relation to these two States is the 

Joint Cadre JutIbrity, Regulation 3 of the said Regulaticns 

provides for constitution of the Conmittee to make 

section for IFS from anongst the eligible State Forest 

Service Officers. Regulation 5, 6 and 7 of the said 

Regulations provide for methodology of selection and 

preparation of the select list. Igulations 8 and 9 of the  

Regulations provide for appointments to cadre posts from the 

select lit and appointments to the service from the select 

list • In terms of the Regulation 9, appointments of member 

of the State Forest Service to the I.F.S. shall be made by 

the Central Covt, Similarly Rule 3 of the I.F.S. (Recruitment) 

Rules, 1966, prOvides for recrui1nent by pronotion to 

I.P.S. of the State Forest Service Officers by the Central 

veruent. Under Rule 9 of the I.F.S. (Cadre) Rules, 1966, 

a cadre post in a State may be filled by a ncn-cadre officer, 

if the State Govt. is satisfied that the vacancy is not likely 

to last for more than 3 (three) months or that there is no 

suitable cadre officer available to fill up the vacancy. 

496 	That when the 1994 select list was prepared, the 

nue of the applicant was not includ in the ii st and 

ineligible perns were included in the list making a 

gri evare against the sane the applicant filed O.A. 240/94 

before thiLs }bn'ble Tribunal and tko sane is penng. 

4.7 	That turing the pendency of the aforesaid 0 .A., 

the applicant was indUded in the select list of 1995 and 

hi s nane was pled at $1. No.1. Another person wale at 

Si. No. 2 viz. Shri P. RLswas. Pursuant to such zakft 

Contd. . .. .P/5. 
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inclusion,of the name of the applicant at 	No. 1 

the applicant was appoiri ed to officia3 temporarily in 

the I.F.S. cadre post Deputy Conservator of Forests, 

Kanchanpur under Rule 9(1) (b) of the I. P. S. (Cadi:.) Rules, 1966 

for a period of three nnths with effect from the date 

of ta3cing over charge. 

A copy of the said notification tb. F •  2( 20-GW94 

dated 6. 2,96 is alit exed hereto as NXURE. 1. 

old 	That the. applict states that such officiating 

appointment of a selected candi.gate is the preliminary 

stage towards appointment to I.F.S. and that has been 

the practice in the State of Tripura in all India Services 

including I.A.S. and I.P.S. Thus pursuat to his position 

at 81. No. 1 in 1995 select list and his appointment to 

of.ciate in the I.P.S. Cadre post by the aforesaid notifica.. 

tion dated 6.2.96, it was his natural etation that he 

would be regularly appointed to I.P.S. 

4.9 	hat pursuant to the aforesaid notification 

the applicant took over charge of tbe I.F.S. cadre post 

vide his joining certificate of azstrnp tion of charge dated 

6.2.96. 

A copy of the charge raport dated 6.2.96 

is annexed hereto and mailced as AEXURE-. 

4.10 	That the applicant was appointed to officiate in 

a cadre post by the afored.d notification and there being a 

clear vacancy. and his name being at Si. NO.1 of the select 

list of 1995, there was no impediment for his regular 

contd....P/6. 
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appointmt to the post. In this connection, the Principal 

Chhef Conservator of Forests, Tripura wte a letter No. 

F.3(33)/POr/Sectt/80/13235 dated 23.4.96 to the 8ecretary 

to tba (bye rx-rcient of Tripura, ?ppointme*t and Services 

Department, Agartala subnittiflg a proposal.0 By this 

letter, the Principal Chief Conservator of Forests, Tripui:a 

has requested the Secretary, Appointment ad Services 

Department for regularisation of the appointment Of the 

application to the I.F.S. 

A copy of the said letter dated 23.4.96 is 

annexed hereto as ANNEXURE.3•  

	

4.11 	That inspite of the aforesaid position, the 

applicant has not been appointed to I.F.S. in violation 

of the pwvi.ons of the rules. 

	

4.12 	That such proposal for regular absorpdon of the 

applica nt in the vacant I.F.S. cadre post was also made 

subsequently but the respondents have rejected the sane 

without assi*ing any reascn thereof. Swh rejection has 

been conyed vide letter No, F. 2(28)/Gij/94 dated 4.9.96. 

A copy of the aforesaid letter dated 9.9.96 

is annexed hereto as  

	

4.13 	That in the aforesaid letter of regret, it has been 

staUd conveyed on the subject of continuation of period 

of officiating appointment of the applicant totally ignoring 

the f act that a p ropo sal was the re fo r regular appointne nt 

Contd..., ,P/6. 
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of the  applicant to I.F.S. It will be further pertinent 

to mention here that in the MnezUE3 letter da ted 

23.4.96 ref ereflc9 of earlier proposal has also been made 

as per the request made. In this anneticn, it is stated 

that no such request is required to be made by the cceed 

authority. The rnomt ons nne is included in the 

select list and he is within the zone of appointuent, he 

is required to be appointed to the post and for that no 

proposal is required to be given from the Principal Chief 

Conservator of Forests ; but in the instant case same 

was done by the concerd authority contrary to the 

relevant rules. 

4.14 That the applica nt states that in the 1995 

ii st, his name was at Si. No, 1 and he could not have been 

easily accommodated against a vacant post to ubich he 

was alloted to offidate temporarily. The applicant has been 

holding the I.F. S. Cadre post continuously with effect from 

17.20 92. It was incumbt on the part ofthe respon*t 

No. 4 to send ptoposal to the Qvernme*t of India for 

regular appointment of t1 applicant. However, with am 

evil desi4L to bestow favour to others, samewas not d3Ple 

deliberately and in the process, the appli cant is still 

dep ri ved of hi s r egul ar appo i ntm ' t to I • F. S. 

4. 15 	That in the meantime, the 1996 select list 

has been prepared in which the nam of the applicant is 

pled at 31. No. 2 as against his position at $1. No.1 

in the 1995 select list. The respondento. 5 Shri H.P.Das 

has been pied at Si. No.1. In this connection, it is 

stated that thri Das on earlier occasions was not found 

Contd. . .P/8. 



suita2le to be included in any of the select ii5t. I 

was supercd in the select list of 1991t2, 1992, 1993, 1994 

and 1995. During all these years, his Juniors got promotion 

and the respondent No 5 having regard W his on suitability 

did not in eke any compi aint regar di. zig his such super se ssion 

and inclusion of his naie in selt lists. Even in the 

1995 select list, he nane was not included as against the 

• 

	

	inclu.on of the applicint at Si. No. 1 of the said select 

list. The respondent N3•  5 was supersed all these years 

by his juniors viz. Shri B.M. Deb,- 1991, Shi J.L. Dxtta - 

1992, Shri S.S. Das,1994, Shri Chandrnani Deanna - 1994 

• 	 and others. As pointed out above, Shri Das never agitated 

• 	 against any supersessiozi because of his poor grading in his 

ACRs. 

4.16 	Tta t in the 1995 sel ect list, the ARs of the 

officers pertaiing to five years i.e. 1989-90, 1990-91 

1991-92, 1992-93 and 1993-94 were con Ldered and in 

consideration of the sane Shri Das could not be included 

in the selt list because of the fact that his ACR was not 

upto the mark. On the other hand, the applict was plaed 

at SI. No. 1 in consideration of Rs wbich are outstanding 

and very god. 

4.17 	That the applicant states that in the 1990 seit 

list, the respondent i. 5 has been placed at Si. J. 1 

and the applicant has been p1 aP ed at Si. No.2. Po r  this 

purpose, the ACRs of last 5 years were taken into account. 

The standard/grading of ACRs of respondent No. 5 for the 

year 1994-95 is below than that of the applicant and both 

Contd... P/9. 
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the ?CRs were recorded by the sane Officer Jri M.A. Kha 

IFS, Conservator of Forests , Western Circle, Agartala 

as regards the earlier four years of ACRó anittediy 

is far below than that of the appiicat. This is the 

precise rean why the respondent No. 5 could not get 

place in the 199 5 select li5t. It is not a case that the 

standard of 1994-95 ACR of the respondent has sD fat gone 

to the level so as to mci ude in the list of 1996 at 

Si, No. 1 superseng the applicant who has been placed 

at., L.2. mis the nate of the ap respondent No•  5 

was illegally pieced at Si. No.1 of.the 1996 select list. 

Relevatt records will bear the testimony of, the same. In 

th1s conecon, the applicant craves the leave of this 

Ho&ble Court for a direction to the respondents 

to produce the minutes of the selection committee held for 

the purpose of preparation of 1996 select list of I.F. S. 

and also ACRs of the application and the respx dent No 5. 

4.18 	That the applicant states that sh inrporation 

of the name of the respondent No 5 is at the behest of the 

then Princili a]. Chief C nservatoE of Forests bhri D. Nag 

I.P.S. (etired. 	ri Nag was a member of the telection 

con*nittee and it was at his instance, tro applicant has 

been deprived of his legitimate position at Si. No.1. said 

Sri Nag was hiased towards the applicant which will be 

evident from the reply given in respect of his representation 

regarding continuaus officiation of the applica nt to the 

IFS cadre post. While replying to the cnxnxn 

reprentatiOn, the then P.C.C.F. Shri D. Nag vids his 

lettet letter dated 18.7.95 made indecent rønarks agelIEt 

Contd,... .. P /100 
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the appliCt nbe miTtg of a persofl in the 	k of p.C.C.F. 

A copy of the said letter dated 18.7.95 is 

inexed hereto as 1NNEX5R5. 

4.19 	
That the reOfldt b. 5 had on my occasiOfl5 

received adver remarks ; but the applict has not 

zeived even a single adverse rnarks during the wle 

service 
period rather has got appreciation from the higher 

aut1DritY 
whiCh is very much there with the State G3vernrfleflt 

of Tripura. The Governrnt of Triputa, Forest DeparTbrfleltt 

entrusted the reonsibill.tY of running of a territorial 

Forest DivisiOn on Shii H.P. Das, respondent No. 5 and 

accordingly he took over charge of the said Forest DivisiOn 

from the applicant on 7.3.94 vide charge report dated 

73.94 ; but he failed to run the DivisiOfl so much g that 

within a period of seven months the State Government 

had to issue transfer order transferring him to a non- 

territorial Divisicn and the applicant was given the charge  

of the territOrial DivisidA. The applicait has even been 
other 

given the cha rgs of the tZttiAk Division in additiOfl 

to nounal charge of the Division. The applicant is running 

very smoothly and efficientlY of the assigment including 

discharge of duties of running the territorial DivisiOn 

to the fullest sati sf action of higher autho ritie s which 

are there on record with the Gverflm8lt. 

4.20 	That the applicant states that the revon, dflt 
No. 5 has been holding the IFS Cadre with effect from 

7.3.94 as against the IFS cadre. Thu5 it 411 be 
crystal  clear that the applicant is 

higher than the respondant 
No •  5 perforrflanc.wjsa and XRs wise and thus there cannot 

.p/11. 
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be any oasion to ple the applica nt at Si. lb. 2 

be'ow the respondent No. 5 wbo was not even included in 

the select list of 1995 as against the inclusion of tka  

nate of the applicant at Si. N. .1. 

	

4.21 	1hat the applicant states that in v.ew of tl 

aforesaid factual position, the respondent No. 6 instead 

of pursuing his case of regular appointment to IFS, had 

written the Annexure.5 letter with the suggestion to leave 

matter to the hands of Mmighty which is very much 

unbecoming on the part of an officer in the rank of P. C.C.F. 

This ows the malafide intention cn the Wart of the 

reapondent No. 6 to the applicant but for which the *ams of 

the applicant would have been bncluded at Si. No •  1 of the 

1996 select list. In this cOnnection, the applicant craves 

the leave of this Ibn'ble Court to rely upon and z refer 

to the statnents made in tke earlier O.A. i.e. O.A.240/94. 

When many senior I.F.S. officers of O.C.F. rank who was 

without having any charge of any office was not assigned 

with or posted in the I.P.S.cadre post of D.C.F., Kanchaipur 

the applicant was found by the Gwernment to be extrenely 

efficient and competent enough to run snoothiy, the I • F. S. 

cadre post of D.C.F. and as such, was put to I.F.S. cadre 

post of D.C.F. continuously w.e.f. 17. 2.92 and even now 

he has been continuing in the I.F.S. cadre post. 

	

4.22 	That the applicant states that emanples 	of 

gzXa regular appointment to A.I.S. in Tripura are 

gallore by the State of Tripura and for that purpose after 

appointing the selected persofls on officiating basis like 

Contd.. ..P/12. 
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that of the applica nt, proposals were sent to Goverment 

of India for regular appointment. In this connection 

mention may be made of the case of Shri flipak Kuma r 

Chakraborty, T. C. S. but in the case of the applicant, no 

such proposal was sent to the Goverment Of India and in 

the process, he was deprived of the regular promotion to 

I.F.S. In his case, the respondents got three months' time 

to send such p ropo sal of hi s regular appointment, but 

did not d anything and now the applicant finds himself 

in a very awkazd position so much so that his name in the 

select list of 1996 has been placed at Si. No. 2 as against 

the Si. b. 1 of the 1995 select list. 	x z Thus due to 

inaction on the part of the respondents, the applicant has 

lost hs valuable chance of being promoted to I.F.S. on 

regular basis. }bwever, the applicant states that 

by the direction of this Fbn'bie Tribunal, he slx,uld be 

given appropriate relief pursuant to inclusion of his name 

in the 1995 select lLst at Si. No. 1 more particularly 

having regard to the fact that dffmr ta there was a vancy 

and to which post he was tnporariiy appointed. Had the 

put*zzn proposal been sent in time, the applicant now 

by the time would have been absorbed in the regular I.F.S. 

cadre post. 

4.23 	That the applicant states that such deprivation 

of his puTotion to IFS, pursuant to his inclusion in the 

1995 select list was with malafide design so as to include 

the name of the respondent No. 5 at Si. No. 1 of the 1996 

select list. The respondents were well aware of the fact 

that if the applicant is promoted to the lone vacant polt of 

.1 
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I,F.S. then in that case, there 411 be no select list 

in 1996 in and chance to favour the respondent b. 5 vu1d 

be very reiote. Once the applicant has been promoted to 

I.F.S. cadre post t on teniporary basis, the State of 

Tripura was Sm bcd to send a proposal to the (vernrnent 

of India for regular abrption but in the instant case 

sine was not done to the deprivation of the applicant. 

4.24 	That the applica nt made several representaticns 

dated 17.4.96, 25.4.96, 15.5.96, 31.5.96, 15.6.96,20.7.96, 

31.8.96 and 23.9.96 ; but none of the representations have 

been properly attended to and by the impugned order dated 

• 

	

	 9.9.96, the Government of Tripura has expressed its 

inability to accede to the proposal sent by the P.C.C.F. 

• 	 Instead of enclosing all the aforesaid represen- 

tations, the applicant begs to annexeg the last 

representation dated 23.9.96, which is marked as 

?NEXURE-6 sierein mention have been made of the 

earlier representation. 

AX22 	In the said representation, the applicant has 

hiilighted his griova*ce. Instead of repeating the conteitiOfl, 

made therein, the applicant craves leave of i4jis In'ble 

Tribunal to refer to and rely on the said representation 

at the time of hearing of the instant application and the 

sane may be treated as a part of the instant application. 

Further the applicant craves leave of this H 'ble Tribun al 

to prodie the ccies of the earlier representations at the 

• 	 time of hearing of the application. 

4.25 	That the applicant states that from the 

aforesaid facts and circi1staflCeS ttRd it is crystal clear 

Coflt&...P/14. 
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that he has been deprived of the promotion to I.F.S. 

in a most arbitrary and illegal manner and now *ka in the 

1996 he has been dDun graded and a person who never had 

been placed in the selt lists earlier zt 

published including the one of 1995, has been placed above 

the applicant. Now by no stretch of imagination, such a 

situation is possible towards preparation of a select list. 

Here is a case in which a person whose name could not be 

included in 1995 select list, has been placed at $1. No.1 

of 1996 select list. The said person was earlier superseded 

by many of his Juniors. Further the ACR of the respondent 

No. 5 pertaining to last year i.e. 1994-95 is not satisfactory 

compared to the applicant and accordingly, he could not 

have been included in the, select list of 1996 not to speak 

of placing at 81. No.1 above the applicant. 

4.26 	That the applicant states that he has been 

deprived of his promotion to IFS firstly in 1994, then in 

1995 and now finall y in 1996 also. In view of the factual 

positiofl stated above, there is a remote chance of his 

being promoted to IFS. This has been done deliberately 

O as to bestow undue favour to the respondett N •  5. It is 

under these circtxnstanCes, the applicant has come unr 

the protective hands of this Hcti'ble Tribunal. In this 

connection, the applicent craves the leave of this Hon'ble 

Tribunal for a direction to the respondents to call for 

the records of the case including the minutes of the 

selection,  committee meeting of 1996 held on 23/24. 3.96. 

The select list of 1996 has been finally approved by the 

U.p.S.C. andthe re,ondent No. 5 may be promoted to I.F.S. 

Cofltd....P/15. 
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at any moment. Thus it is a fit case for passing an interim 

order as has been prayed for under the relevant column. The 

applicant will suffer irreparable loss and injury if the 

interim order1 as has been prayed for is not granted. 

4.27 	That the app ii cant States that rn alaf i de and 

colourable exercise of power are the fowdation of the 

inaction on the part of the respondents so as not to promote 

him to I.P.S. pursuant to his selection in 1995. Now en 

in 1996 select list, he has been placed at Si. No 2 below 

the respondent No. 5 which is quite illegal and arbitrary. 

The applicant craves the leave of this Fbnble Tribunal 

to direct the rspoteflts to prode a copy of the select 

list which the applicant was not able to collect. 

5. GROUNDS FOR REIIEF WIIH LEGA1 PROVI&CNS 

5.1 	For that prima fie the impued order and 

action on the part of the respondants are not sustainable 

and liable to be set aside and quashed. 

52 	For that the applicant having been included at 

Si. No. 1 of the 1995 select list and there having a 

vacay to which he was given officiating appointment, 

the re is no earthly reason as to why he could not be 

promoted to I.F.S. on regular basis against that vacant 

post. 

5.3 	P0 r that the inclusion of th e name o f the appli cant 

in the 1996 select li8t at S1. No. 2 is quite illegal 

inasmuch as the respondent No •  5 could not have been included 

in the said select list at Si. NO.1. 

Contd.,..P/16. 
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5.4 	For that the ACRs of the respondent No. S 

being much inferior than that of the applicant and the 

said respondent lb. 5 has been superseded on earlier occasion 

and his nne having not been included in the 1995 select 

list could not have been placed at Si.. No. 1 of the 1996 

select list. 

	

5.5 	For that the applica nt's nne ought to have 

been included at Si. No, 1 of the 1996 select list and 

the respondents having not done so are g4lty of malafide 

and colourle exercise of power. 

	

5.6 	For that the performance of the applicant being 

much better than that of the respondent No. 5 and the 

rec rd of service also being much better than that of the 

the said reondent, his nUe ought to have been included 

at 51. No. 1 of the 1996 select list. 

	

5.7 	That the respondents have made a mockery of 

the principles of preparation of the select list inasmudi 

as the selection cmrnittee was completely biased. By the 

stand taken by the then P. C. C.F. Shri Nag in favour of the 

respondent No. 5 and against the applicant ; but for which 

the nane of the applicant would have been included at Si. No 

1 of the 1996 select list. 

5.8 Fdr that the applicant is required to be promoted 

to IFS on regular basis on the basis of 1995 select list 

and the respondents cannot take the plea of expiry of the 

said select list inarwn.h as they are guilty of their 

on misdeeds and the applicant cannot be deprived of his 

promotiOn to IFS on the basis of such misdeeds on the 

Contd. ..... P/17. 
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part of the respndents. 

5.9 	For that in any view of the matter, the impugned 

action on the part of the respondents are not sustainable 

and liable to be set asi.de and quashed. In any case, the 

impu.ed order being a non-spea1Ung one and having been 

issd altogether in a different context, sie is not 

sustainable aid liable to be set ade and quashed. 

DETAILSOF REDIESEXHAUSTD 

The applicant declares that be has no other 

alternative rnedy than to come under the protective hands 

of this Non'b].e Tribunal. 

MRS MT PREIOUY PILED OR PENDING : 

BEFO RE ANY OTHER COURT : 

The applicant further declares that he has not 

filed any application, writ petition or suit regarding the 

matter in respect of which this application before any 

other auth rity, Court or any other Bench of this Hon'ble 

Tn bun a]. no r any su h application, writ petition 0 E sui t i S 

pending before any of then 

RELIEF S SOUGHT : 

Under the facts and circumstances stated above, 

the applicant most respectfully prays that tlts Ibn'ble 

Tribunal may be pleased to admit this applications call 

for the records Of the case more particularly the minutes 

of the selection committee meeting held aE in 1996 and the 

select list of 1996 and the ACRs of last 5 years pertaining 

Contd....P/18. 
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to the applicant and the respondt No 5 and on perusal 

of the rec tds and upon hearing the parties on the cause 

or causes that may be shown, be pleased to grant the 

following reliefs : 

To direct the respondents to promote the appUcant 

to IFS pursuant to iraclusici of his name at S1.No.1 

f 1995 select list with all consequttial benefits 

'lb declare the placnent of the respondent lb. 5 

at Si. No. 1 of 1996 select list as illegal and 

to declare that the applicant is entitled to his 

placement at 81. No.1 of 1996 select list. 

(st of this application 

My other relief or reliefs to which the applicant 

is entitled Uder the fts and circumstans of 

the case. 

The afo re sat d reli ef s have. been sought fo r by 

the applicant without prejudice to hiss case now pending 

before this }tn'ble Tribunal i.e. O.A. 240/94. 

9 • I NIE RIM 0 RDE REP RAYED : 

Pending dispcsal of the case, the applicant prays 

for an interim order directing the respondents not to 

act upon the 1996 select hat for prOmotion to IFS in 
/ 

/ Manipur-Tipura Cadre. 

10. 

The instant applicatioa is filed through Advocate. 

Contd....P/190 
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ii. PARTICULARS OF THE I.P.O. 

•(i) i.p.c. No . 

Rt 	Date 	: 	3. 

Payable at 	: Giwahti. 

12. LIST OF ENOJRES : 

As stated in the Index, 

	

VERI PICA T IQ• 	- 

I, Shri Gaurish Ranja* Paul, son of Late 

G.D. Paul, aged about 42 years, at presit woxking as 

• 	Dy. Onservatot of 	est/DivistOnal P0 test Officer, 

• 	Kanchanpur Forest Division, Irth Tripura, Tripuia, 

do hereby solnly affitm and verify that the stat anents 

made in paragrhs 1 to 4 and 6 to 12 are ttue to my 

knowledge ; those made in paragrh 5 are true to my 

legal advice and I havernOt suppressed any material 

fact. 

kdI sign this verification on this the 12Th  

day of October 1996-iW QWAQOMU 

tTh-' 



ii 	 - 

tj 

' S  

GOVEFtTh2\T OF T}UPJXA 
APPOINTMENT & E•RVI C.ES DEPA RrMN i 

No. F .2(28)-GA/94 : 	 Dated ,Aartaia ,the 
February, 1996. 

N0T:FICATION_____ 

I: 

• Inthe itere& 	publiC; SE!riC&., Ue Governor 

is oleased to appoint Shri Gour.ish Ranjan P?.Ui, State 

FOY2St Service Officer to officiate tempor41-j.1y in the IFS 

Cod.re post of Deputy ConservaO t' cf Fi.est;KaflChanPUr 

- Uñer 	g(i )(b) of I.F.S 	acut'e F1.e 	966 for a peri.o5 

of 3(thre::) months with effect from the date he takes over. 

By C rder of the Governor, 

B. R- flukherjee ) 
-. 	 - 	 - 	••- 4i 	t-J C 

Government o Tripu'a. 
0.0 

C:ipy to :- 

Chief Secreta, Tripura, AgartaJ.. 
2. Chief Secretary, Man i pur, Imphal.  
. Special Secretary to Governor Tripura, flajbhav:n,Agt. 

:• Secretary to Chief ftLnistc-r, I?r bjpura Agartala. 
'. Office of the Depty C:.ief 
. Offices of all Ministers, Tripur, Aflrtflla. 

7. Principal Secy ./all Con1.t;siCflerS/ail- 7eCretarieS ,Tr. pura. 
B. Accountant General (A • ii), T:ripura, Agartala. 

Finance( Ett . Eranch) /For;t Deptt. ,, Tripura. 
Principal Chief Conservator of Fore3t$, Tripura ,Agart:]C.. 

- i • :Secrctary to the Govt. of India, Ministry of livironmGfl 
& 	 an Phaven, CGO Complex, Lodi koad, Forests, Prarayava r  

• 	 New Delhi — 110003. 	, 	
1 

•12. 'Dep 	Conservator 1  of Porests-, Ianchanpur,NOrth Tripura- 
- 1 	Manner, Got. • Prss Aarta1.a lor :cub'1icati0flo 
.4. Sb:.rea'sury Ofuie1 Dharáagar, North TripUra.. 
15. Shri Gourish Ranjan Pü1, iCF, C/C) Eriricipal Chthf 

Conservator of Forests, iripura, Agartala. 

;1/q 
( B.. R.. MJ1t 'rjciF 

J)eputv Secretary to th. 
Govrnrnent of Tripura. 

. . • • 	II à 4! 

- 	. - 	. 	.. 	 -• 



'1 	
CERTIFICATE OF ASStJMPTIONOOP CHARGE. 

Certified that I have in the forenoon 

of this day s  the 6th February,1996 asaumed the charge 

of IFS Cadre post of Deputy Conservator of Forests, 

Kanchanpur in pursuance of Notification No.P.2(28)-GA/94 

dated Agartala the 6th Pebruary,1996 of Appointment & 

Service8 Department. .,Governmènt. of Tripura.,Agartala. 

.:Dy.Conservator of Forests 	2- • 	 • 	 Kanchanpur, . 

No.F. 1 -8/Bstt/Kj.,95/8885_94 	 dated Icanchanpur the,4th 
February, 1996. 

Copy to:- 

2. 

• 	 : 

4.'  

• .5. 

:6. 

• 	 .7. 

8. 

The Chief Seoretary,Tripura,Agartala. 

The \.ccountant General,Tripura,Agartala. - 

The Principal Chief Conservator of Forests, 
•••; Tripura,Agartala0 

The Zecretary,Gover ] jnent of Tripura,Appointrent 
& ServicesDepartment,Agartala. 

The Conservator of Poreets,Northern Circle, 
• Kumarghat, 

The D.y.Secretary,Governxnent of Tripura 
pinance Department(Establjahxnent Branch, 
Agartala. 	 . 	 . . 

• The Dy.Secretary,Government of Tripura Finance 
• Department(Budget Bronch),Agortala. 

Shri G.R.Paul,IFS Dy.Conservator-of Forests, 

9. 	The Divisional Forst. Officer,Kanchanpur 
Divieion,.North Tripura 	.. 

Personal file. of. Sh.G.R.PauI,IFS Dy.Conser-
vator of Forests. 

• 	J 	
Dy. onservator of orests, 

• - . • 	• 	 Kanchanpur,North Tripura. 

• 	 • . 	 . 	

••. 

âtesed. 	
.4 

Mvocato. 
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/ 	G0VENnENT 
01 

C?ICE OP THE PRINCIPAL CHIEF CCSEVATCJ OP IQtLESTS 
TtIPUDA ::: i '\GJ.RTA[A 

AgartizIll 
April 2 /1996, 

To 
Thn, S0retazy, 
Gov&rnrnt of Tripura, 
Appjntnet & Services Deprtmeit, 
Agrtl, 

xtenjcn of the period of off leinting 
app3intrnent to IFS cadre pest of Daputy 
onservator of Yorests iu favour of Sri 

G..Paul,Duputy nacryGtor of rorost. 1r, 

U.n4ly refer to the 	 vide Io.F.2(28)- 
GA/94 Dated 62,96 of the Appointnent & Serviez3 Doptt,, 

oxnt of Tripura under which Sri Gouri8h Ltnjan Flaul, 
Ltto ?oreat Service Officer was 1pointed to of ficiato 
tporari1y in  the IPS cactre pot of Deputy Conservator 
01 	rt,n&anp 	for a period of 3(three) onth 
•ith effoct from the date he takes o-ver.Sri a,a,Paul has 

ud thc, charge of the new post of IPS with off ect 
frc 6.2,6 and accordingly his offioiatj,g period will 
xpir, n 6.5,96. 

haveheady 'ukitted prpoz3al as requeated 
fr reçruiarjgtjo of ppint.nt to I?S in f&vour of 
Sri G.JL,PU1,DYC.P *  vido this Office letter Zo07,2(26)/ 
Por/tt_.8O/par-t/7697 Dated 2.3,96, 

It is aeeri that Sri G,a,Paul has already auued 

ohirge of IPS post of Deputy COnsetrvator,of ]toroBtn at 
Kncbanpur on 62.96,Jie has also submittc d 1&tion as 
iz required on 9.2.96. 

If  
In the part 7(2) -golect_lit 0f.thøAi1Ijt 

service 	nnual'it i8 atated. that tne e.xicrting select 
lizt will be valid until a new list 	pre'ared under 
rju1ation in respect of wathers of State Forest Service 

Is approved under sub-rejulation (1) or as the case may 

be finally approved under sub-requ1.jQn(2). 

Under such eircurnstancJea,necesary action may 

kindly be taken for ref erring hi case to the Cthtra1 

Cntd...2. 

iiavoc 	-,, 



ovorieflt fer reVlari—tintAon of hi3 tp'irrY 

ppitznct to the cadre pt of IFS. Ponditiv 

such fiAa1itlOfl a Notificatifl may kindly be 

i5sued for extending the tprary &ppQiL%tLflt 

of Sri G.R.?aul beyond 6.5.96, C,,Qpy of roprc 	- 

ttion of Sri G..?auL Addrod to chief 343,crotary,  

Govc.rnneflt o t . Tripura L'ttcd 15.4.96 ip horby 

enclosed. 

ou
nclo:- l(one) Ho. E L faithfully. 

i 
( aoFQtIHG. UhHA 

Principal chif nrVZttOr of 

S..... 

At ested. 

vonto. 
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28)  
T OF 11Iptj(f, 
ERV.[CFS DL J:AjflMj: r 

,the ' 	5 pternboz 
de 

To 

Fho Principal Chief Co 
•fripura 	 servjto! .  of Fores , Agarta 

Subject :- Extensj011 
of the period of officia.tjny 

of IFS Cadre Post of Deputy COnservator of Forest5 th 
favour of Shrj G. fl, Paul, Deputy Conservator of Fore s I 

Sir, 	 - 

D 

I am directed to refer o' your letter NO.F.3(33)/ 
For/E

stt00/15936 dated the 22nay, 1996 on the subect not(?d 
above and to sa 	

j 
that Govor,erit 

after careful c onsidert1on of 
the Case regrets 1t inability to 

aceede to the propos1 

Shri Paul may be lnti:lj3fed suitably. 
 

YOUL'; faithfully,  

( Lok 
 CC.Q try to the 

Tipura 

\ 

Alai 



..M 

•OICE O. 7rm 

ubject 

XVRE- 
COVD OF T117PURA -----

PRINCIPAL, CHIEF CONSERVATOP OT FORL3TS, 
'IU'URA $ AGARTIXAo 

flrcnttin of hri 	 TFSO  OF 
for contthuouG officIation to the Indian 
Foro&t Scrvice C&re port. 

refcrnce 	s- His rep 	ditd 22-04--95 cnd 
26-O9b Z&gi 

• 	 1752 dtcd 02.05.95 cnc3 Ze.F.11(.10)/Eztt/ 
cc/r.1.95/2326...27 datt 24 O.$5 C 
cnGervatxr of For t 	rthei.'n tircle, 

• KumarVaoto 

He thcuid dcrvo crd this cT thcn. 
He rnttst do exCelle.nt in h!t3 per ornce £ke thQ pur)oe. 
Nithor the rrescntattcn or the çpe1 z 	iindcr 
cou1d.1ve the isua. X nder how, an officer c.n 

4r4)1J1' 
becono 80 much 4trit for the rç il ts. One mu t do 
his deeds leaving the result to 014ighty. 

Sd,/uD.Nag 
p 	 C 	vator of Fore5tc 

Tripurce Agaztla. 

No.;e3(33,/r/t8o/ II 	 dat, 
t4ft  

The Concervtor of b tjNorthe Cizie' 
1(mrhat. 

The iv! nal rct Ofice. nchj,ur. 

G.R.PmIj TFS, ACF, D!vision1 rezt 
Officer, Kichpur. 

-Pr±ncipa1 Chief con-t3ox-Vator of 
Tri)ur1. Act.ic. 

goo 

I 
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- 	 Gevsntamtt of Trlpura 
/ 	 Ottico of the Divisienal lariat OUicr 
j 	 &nobar Diviaien 
'7 	 Kariohanpur, 

• 	 Dat.dpKacInpur,tbs25th Gspt.,1996. 
To 
The Chlet S.cr.tary, 
Give iZ1Lt at 
tvpicret.*i4s AgEl" IL  

• 	Thr.ugh Principal Chief C.nnarvat.r, at i'.resta, 
Xip.r__rtr.JJ. 	— —  am 

• Subject i- )egular app.intment at X.I.S. & Extenai.n it 
the pined it •fficiating app•intient to X.F.S. 
Cadre Pont it Deputy Cunervatsr it 
Kanchanpur. 

— — — — OW d= — —4M 408 — W. 00 am an — — — 

R•Leff'ence 1- Kstifieatien N..P.2(2R)/GA/94, dated. 6-2.96 
it the .paintasnt & Services Dspa*thsnt, 
Oavt. if 'ripur.. 
— — Wo 	 — — — 	 — — — — — — — — 

Sir, 
• 	With due renpeot, I beg to r•quset yaw hansur 

to kindly rater my vari.ue repnesentati eun nubmittad to your  
kinduU vide my. Qtfice N..F.1.8/Eatt./1D.95/305.09, dated. 
15-4-969 Ks. 664.66, dated. 25-4-96, Be *  1104.06 1p dated. 

- 15.3.96, ie. 1374-760 dated. 31.5.96, N..1764-66,dated. 
15-6-96, N..2660.64 0  thitid. 20-7.96 & Iie.4 	42, dated. 
318-96 wherein you were intimated that vida Natificetton 
under reier.nce I wan allwsd to aLt ictate to the L1.3.Cmir. 
pcøt of Deputy Cennervatar it terestn, &anchsopur for * psrid 
of 3(thre*) msnthc w.e.Z. 6-2-96 against a clear vacancy in 
pr.m.tien quete. Accirdingly the underni.nsd assumed the 
cber'ge it IJ.S. Cadre Put if Deputy Csnaarvatr it F.reate. 
Zanchanpur in 6-246 and the Certificate it aasumptien it 
charge wan fer,erde4 to all cencerned including (tice at 
your kiuIt wide 	Office NaJ.1-8/ott./XD-93/8885-94 9, 
dated. Xanchapur, the 6-2-96. lurther I nubmItted the 
required diclerattan term duly tilled in on 92-96 for 
nrrtwgeing new.Ung if prspsbal to the Gsvernaent if India 
far my *ppatntnt to Indian Isrut Service from eppr.ved 
Select lint at 1995 s, an aoo.rdthg to that select lint I an 
the nenier mist elegible Off icr it ?nipur* - State !.nent 
Service. Am per rule S at X.P.. (App.tntsent by prsa.tiut) 
Regulatiena, 1966. 1 am eligible to get pram.tisn to I.?.S. 
trim appraved Select Z1int it 1993. The parted it my - 
Officiating app•intaent to I.P.S. Cadre put it Deputy 
Cannervat.r of Pireetn hen already expired an 6-5-96 and it 
needs turther centinuatien w,e.t. 6-..96. 

It may be mentioned here that in 1994 one 
At*

sd,A T.F.3. Officer, Sri ChazdraDni D.b Bixma who was )uni.r to 

S 	 ntt....s...•P/2. 



O was priaited to 1F4. sup.zceding no on the basis of 

4" epr.ve4 Select lint it 1994. 

I as halding and diacharing the duty if X.F.s. 
Cadre past of Deputy C.uuryat.r at F.r.ste, Ksnchsnpur sines 
24.2-95. The Principal Chief C.ru,ervat.r if, Fireets, Tripurs 
ride his Lettar N..F.2(2d)/F,r/Estt,/80/767, dated2-3.96 
nubsitted prepseel to your kiae1f ai requOted for regulari.. 
eatien at $ppeintaont to X.F.S Ø  in tav.ur if. the wdusignad, 

The Indiat F.reet Service ( App.intl!,ent by 
prsmtj. ) Rsgulatj.ns 1966, Sott.n 7 9  (3) pr.vi4eø that 
*MMlist as finally apprev.d by the Cemaitrni.n shall f.rn 
the Select List if thi sembers if the State Pereit ServIde. 

Sectien 7(4) prcviaea thzt "The ucleot list 
shall .rdinarily be in 'fsrae until its review and Revisji• 
effected under Sub-Roguletien (4) at regulatien 5, is appr.v.d 
under ubrsguleti.n (1) er, an the Case may be finally 
apprned under ub-i 	atioa 

Thus the existing select List in tirc* is the 
finally sppr.ved celict list it 1995. I as the Seniir most 
Otticer in the Ssl.ct hit 1995 wbtth is st fires at present 
and hence entitled to get prematien against any existing 
Wacsnq; The Principal Chief C.nsezvat.r it F.rests, Tripura 
vide his letter s9F.3(33)/i',z/iiatt 0 .0/j3235, dated. 23..4.96 
also reqiant.d your kindneit qu3ting the a.fereeaid Rule to 
take Mcssaaz'y aati.n for referring my Cue to the Gsvena,nt 
Of I4ia for reguh.rjsstj,n if my effiatating lpp.inta.nt to 
the Cs4. pest if I.P.S Ø  and as well for issuing N•tificati, 
for extending the officiating app.tntzent to I.F.S. Cadre 
pest sf Deputy C.nservat.r if Fersate, Kanehanpurj 

In this cenneatian it my be aenttsne that 
In the Cm if Sri Virenth'a ?isth Oxal and ethere inatitu.. 

ted against the TJnisn if India SM .th.r, the Cantral 
Adainintrtje Trikna lab.lpur Bench) delivered Jndensnt — 

11 (eleven) Sboetti ( 22(tw.nty tee) Pages) is enclased herewith 
(r.A. N09320186 9  decided en 22.4..1987). 

1* the Cuss of Sri Niwii Iant Jad1&&v agaizust the Unien at 
India and •th.*s t19933) SW(CAT) Jabalpux' Ionch No.1393 
part if the Judgea.nt as delivered is an b03.w 

e Select List for proti.n to Ij.So was 
appreved by U.P,SC. on 3-7-1987 - aPP110ant was at Sl.Ns. - 
Oiticere at SV ne. I & 2 prciieted - applicant net pzea.tad. 
Anether select List was finally eppreved by UØP•S•CP  on 

C.ntd. 0. 0 ... 



I
24.6m1988 - me.*ttr the Pirit Select Liot WW3 ineperatjin 
in Deau

m 	
rt ber, 1987, wnt t, ppiiaant wan dented omotion an pr - 

It • 	the rs1 that t? 	xt S.let Ltet had ceu into operation 
yes. 

X wcuad, therefore, &th fervently roqu,zt your 
etur 

'
to Icineily (1) nt%nd prpefl to the G.v.rnnt if Incus 

for my eppaintwat t o  X.F.s. Cadre 1itt Of T)iputy C.rzerv1Lt.r 
f For.a*&, a thnptr at your ear'liec±, (ii) .rvna cantiftu- 

AtIMA 
 

ef ny eficiating appoiiitmnent to IJ.S, cndre p.ct of 
1eputy Cennerv'at,r. of Fere t, Yanchnnijur fvr further peried 
'c.o.f 6..51996 by iøaueing State Geverrnient OrderIf in t1--I3 
rogcrd, IM that my 1niertty in prttoted when may regular 
appiz1tEont to IJJJ, i zads, 

I ehl1 rmUr avr grdtituj to you for tv .10 tsws0 

-/ 	Y$UL3 iLttb.1ully 

ogI 	1OL' 	LJ) 

tcI 1 11(ZLovsn) Shoete 	( 	 A1JIN £2ALJ!.. ) 
• 	 rtt 	 DerUtT 	vtr 

±'erth Tna. ur 

Cp3rto* 

tste4 

avocrto 

The Prtt2cipg Chief Cnxvatr Qf Ftn, 
Trirurs, Pgsrt&i for favour it hiz kix1 int,rt. 
tien 1 neceri31zry ctien in this rogaxd. 
The Secrettu'y, APPPJ.Rvm.nt mnl Services DepArt.. 
iont, Civij Secreterinte, (',everni,nt ef Tripura, 
Agtrtal.t for his kind in rtI,n cind 'lung the 
nuod.tul 	plt,mtie throuph P.C.C.F.TX'1pur, 
Wts1a. _ 	 i 

The Conservator of reivatu o  Nrth.rn Circle, 
Xu2rght for favour if h1 kj)jcj inforrnati.n and 
necenry aotten In thin regard. 

6). Th SGcrutu'y, 141.S, Officern koociatien, 
Tripura Drnch Agrtala, for kindly doing the 
idu1 p1. 

(, uiusn N XIJAN iut ) 
Deputy C,ngervatsr of krsnta, 
Kuickacnpur z North ¶tripurat. 

N 
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ConUnt MftmnhtrtJe Tribmal  

Bomb 

• L 	•r 	 . 

itirn 
Submission of par awise re £es by ur.t Haripctd-  Das, 

TFS,Gr.X.,. Divisional Porest Qficer,Working Plan Division 
N0.11, Agartala, Tripura against the application submitt-. 
ed by Shri Gaurish Rnjan Pal,Dvisional Forest Officer, 
•Kanchar*pur, Tripura in the Central Administrative Tribu. 
na], Guwahati Bench under Section 19 of the Administrative 

• 	. 	 ribuna1 Act, 1985 as communicated vide :NO•. 239/96/3916 • 	.. 	
. 	dated 2.12.96 wider, signature of Section Officer(Judicial 

1, Union of India, 
represented by the Secretary 
to the iGovernment of India, 
Ministry of Environment .& Fotests, 
P ary abh at an Bh avan, 
C.G.O. Complex, New DeThi. 

I,  

2. The Unin Public Service Commission, 
represented by the chairm, 

Dholpur House, 
Shahajahan Road ,New Delhi. 

3 9  me State of, Manipur, 
represented by the Secretary.. 
Department of Forests, 
Govt. of .Manipur, 
lmph4. 

The State of Trpura, 
represented by the SeCretary, 
Department of Forests, 
Govt. of Tripura,, 
Aqattala. 

Shri H.P. Des, 
Deputy Conservator of Forests, 
Divisional Forest Officer, 
Working Plan )ivision - II, 
Agartal a, 

6, Shri D. Nag, I.P.S. (Retired) 
•E* P.C.CJ. Tripurap 

• 	C/O Principal Chief Conservator of Forests, 
• Tripura, Agartala. 	. 	• 

The Secretary, 
• 	Appointment & Services Department, 

Govt. of Tripura, Agartala. 

contd...P/2, 
j 
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Is 

The chairrcin, 
Selection Committee for prepartion 
of 1996 Select List for promotion to 
I.F.S. M.T. Cadre, 
c/o chief Secretary, Govt. of Tripura, 
Ao:rtol. - 799001. 

The Principal Chief Conservator of Forests, 
Tr.tour., Aqrtala, 

10, The Chief Secretary to the 
Government of Tripura, 
Agartal a, 

'I. Respondents 

C, Bio-data of Shri Haripada Das, TFS, Gr. I, 

Name of the Officer : 	Mr. Haripada 	Das. 

Date of birth : 	10.1.1949, 

Selection in the post 
of the Assistant con-
servator of Forests 
through selection system 

	
Tripura Public Service 

of 
	

Commission, Agartala. 

4. Name of the institute 
from where the SFS 
trining was received 

: Indian Forest College, 
DehraDun,Uttar Pradesh, 
now Indira Gandhi Natio-
nal Forest Acidemy,Dehra. 
Dun. 

: Period of Training 

Date of appointment in 
the post of Assistant 
Conservator of Forest 

Two years from 1.3.1973 
to 28-2-1975. 

: 10-3-1975. 

Period of two years training is counted towards 
seniority for the purpose of rornotion in Indian 
Forest Service and towards benif it for the purpose 
of pension. 

Contd,. .pJ3. 

1. 

2, 

3. 



. 	 . 	 . ; 	 . 	 8. t:ate of appointment: in 	, 	Appointed in  
ripura Porest Service 	Porest Service,Grade 11,. 

on 2911119886 

9 0  Date of appointment in 
rripuz'a Poest Service 
Grade 	 : 	 29i.6a1991. 

10. Did not get promotion Ln Indian POrest ServLce 
following his seniority in Oeneral Seniority List. 
ffis promotion was due in Indian Forest Service 
af tot promotion of Shri AdUnta Kumar Singa. Shri 
Sinha was appointed in IFS on .lA-3r.l992 

U. Shri Haripada Das is a member of Scheduled Castes 
in Tripura.rorest Service (or lield a post of AF 
earmarked for Scheduled Caste Quota). 

120 He suthitted his first representation on 6.3.96 for 
consideration of his promotion in Indian Forest 
Service. 

I) B\io..data of Shri Gau*ish Ranjan Pal, 

1. Name of the Officer 	: 	Mt. Gaurish Ranjan Pal. 

216 Date of birth 	 3G41-1954. 

3. Selection in the post 
of AW throiah the 	: 	 ?ripura Public Service 
selection system of 	Coitiission, Agartala, 

416 Name of the institute 
from where the SF5 	: 	State Forest Service 
training was received 	Collegearnihat , Assam. 

5, Period of training 	: 	 Two yeat3 from 	to 

6 Date of appointment in 
the poSt of ALF 	 2211.I98O 

76 Period of two years training will be counted towards 
seniority if he was not appointed from the scheduled 
date of joining in training. 

8. Date of appointment in 
?ripura Forest Service, 
r. II 	 29.1.1988 

Contd. .pj4, 
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i)at:e of appointment in 	Z 	: 	95.992. 

enporary Officiating appointment in IJ'S 
was effective from 6496 to 5.5.96 and 
was not allowed fuxther continuation. 

He is general member in Tripura ?orest Service. 

PZAWXSE R.EPLXES 8f SEP1 W¼RXPADA XM, ?FS, 
I Gfi.1, RESPONDENP NUMBER 5, AGXNST THE APPIZCAT10N 

/ 
OP SHRI G3RISH 1QNJMI P1L STAR1 PROM IWRE 

1.. 	 The respondent NO.5, Shri Haripada Das, 

does not have any knowledge of the Seleøt List of 

1996 of r4anipur- rripura Joint 	adro. But if Shri 

Das has really seen placed in serial nurriber one of 

the :Select 	st of 1996, it has been a due consider 

ation by the Governments as be (Shri Das) is ver: 

seiior to Shri Pal. 

Shri Das, respondent No.5, submitted his 

£itst 	epresentation on 6-3-96 for çonsi8eratio1 

of his promotion in Xndian Forest Service and it is 

seen that his prayer has received due considerations 

by the 0overnments, 	and his name has been placed in 

• se*ial .rüi:1:r one of, the SelGt List of 1996. 

Shri Das, respondent NO.5 ,&Ld not have any,  

knowledge of the Select 	List of 1995 but he had 

received the information of the nota.fication of 

temporary officiating 	appointment of Shri Oaurih Ranjan 

Pal in the cadre Post of Indian Forest Service, 

anchanpur. 

Contd. . .P/5. 
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Shri Das, respondent No.5 is a Scheduled 

Caste member in the Tripura Forest Service. So he is 

to be promoted following the seniority against the 

channel of Scheduled Caste Quota or following the 

seniority in the General Seniority List,whichever is 

earlier. 

Shri Pal, the applicant, is a general member 

in rripura Porest Service. 

2. 	 Respondent No.5, Shri Das, does not believe 

that the issue of 1996 Select List or continuetion 

of the temporary officiating appointment in cadre 

post of IFS of Shri Pal, can be the subject matter 

of the tribunal as these have been dealt by the top 

most authorities of the Union & State Governments 

following all the legal provisions, aowever, the 

issue should be referred to the Law Departments of 

the Tnion, Tripura and Manipur Governments for giv-. 

ing their respective views as to ihether the subject 

matter of the application of Shri Pal can be the 

jurisdiction of the tribunal. 

3 0 	 The issue of limitation period should also be 

referred to the Law Departments of the three Govern-

ments as has been stated under item No. 2 9  

4.]., 	Respondent No.5 Shri Das, does not deny 

the contents of this sub-item. 

4.2. 	Respondent No. 5 ,Shri Das, does not deny 

the contents of this sub- item except the date of 

confirmation in the post of the ACF of Shri Pal. 

Contd., • 
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4.3. 	The respondent No.9 the PCCP(T), may be 

the appropriate authority to coent over the 

subject matter of subitem No.4.3. However, Shri 

Pal., the applicant discussed with the respondent 

No. S several times that he was not given the charge 

of the Principal Officer(Porests) and lastly he 

told that his transfer order was modified. 

44. 	1 The sub4tem No.4.4. does not have any 

mention in the text communicated. 

4.5. 	The Secretary to the Government of Tripura, 

Appointment & Services Department ,Agartala may be 

the appropriate authority to comment over the conte 

nts in subitem no.4.5. 

4.6. 	Respondent N6.5 did not have any knowledge 

of Select List of 1994. But Shri C.t(. DebBarma, 

imiediate junior to Shri Pal and very junior to 

Shri Das, was allowed to supersede and the issue 

came to the knowledge of Shri Des after notification 

of promotion of Shri DebBarma. Shri Des did not 

have information that Shri Pal had gone to the Court 

with this issue . 

4.7. 	Respondent No.5, Shri Das,did not have any,  

knowledge of 1995 Select List. But he received the 

news of teorary officiating appointment of Shri 

Pal in the cadre post of US under rule 9(1) (b) 

after notification in this connectofl 

4 

Contd.. .P11. 
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4.8. 	Shri Pal, the applicant, was ordered to off!- 

ctt temporarily in the IFS cadre post of Deputy 

Conservator of Forests, Kanchanpur under Rule 

9(1) (b) of IFS Cadre Rules, 1966 for a period of 

three months with effect from the date he took over 

the charge. He (Shri Pal) took over the charge on 

6.2.96 The officiating appointment against cadre 

post of Kanchanpur was given for the reason that 

another cadre officer held the lien over it and 

• 	 it was not a vacant post. Rule 9(1) allowed Shri 

• 	 Pal to be appointed in the cadre post although he 

was a non.cadre officer and its clause (b) further 

allowed him to be appointed for nonavailabiIity 

of any other cadre officer for putting up at 

Kanchanpur.

So the nature of appointment did not 

indicate that he was appointed in the vacant post 

nor it indicated that he would be appointed in 

the available vacancy as the regular appointment 

was subject to further legal obligations and is 

considered under separate clause. 

The issue of promotion of Shri Das, res. 

pondent No.5, could not get consideration for a 

long period for his few un6erestimated ACRS and 

non..submission of any representation by him 

(ShriD). But he submitted his first represen 

tation on 6.3-.96 for consideration of his promo.-

tion in Indian Forest Service and it received 

due consider at.ions from all concerned levels and 

the priority. of his promotion in IFS received 

immediate consideration as he( Shri DaB) was 

very senior to Shri Pal, So the Government made 

Contd...P/8. 
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legal provision for promotion of Shri Das before 

Shri Pal and it got expression in Select List of 

1996. 

he reviewed and mociied arrangement in 

the Select ½st of 1996, Shri flas in serial number 

one and Shri Pal in serial number t, does not 

defeat the natural expectation of Shri Pal,Actually 

it has been a legal channelization, 

4.9. 	He (Shri Pal) roo1 Over the temporary 

oEficiating dharge f  cadre post of IS,I(anohanpur 

on 6..24996 followinç I-us appointment from his 

nen-.cadre post. 

4.. 10.. 	Thetemporary officiating appointment, was 

made Under rule 9(3.) (b) when there was no cadte 

Officer available to put up in cadre post of  

	

V 	 )eputy. Conservator of rorests at Xanchanpur and 

	

V 	

V 	
itwasasortof indication thathisname was 

there in the Select List of 1995* jaut his regular 

appointment in ?S was subject to other legal 

obligations, The authorities on receiving the first 

representation dated 6.3..96 for consideration of 

promotion of Shri bas gave due importance to it as 

he (Shri flas) was very senior to Shri Pal and in 

this consideration the promotion issue of Shri 

Das got priority over Shri Pal.Letter NO.P.3(33)/ 

For/Sectt/80/13235 dated 23.4.96 of the PCCF 

was a formal letter to the Secretary to the Ovetfl..b 

ment of rripura, Appointment & Services Department 

enclosing a representation of. Shri Pal, the applia. 

cant, along with it. 

Contd.,.p/9. 



 

4014.: 	The ternjoary officiating appointment. 

under rule 9(1) (b) was against .a ijen and not 

agaiflst a tracant post. 

Shri Das started holding of Cadre Post, 

i)ivs1oAa1 Porest Officer,orest Training Divis4on, 

Sepahijala Since 29.3.1919 with regular posting 

order. from the (overnment ar four years from 

1O3-1975, the date of his appointment in the post 

of Aas1stt conservator of Forests (Ii1T)shri 

Pa1 started holding the Cadre post since 17.2.92 

after eleven years and five months from the date of 

his appointment in the post of the ACF, 22.11.60. 

SO $hri Das earned the confidence of the Government 

for rinning of a cadre post within four years from 

• the date of his appointment but Shri Pal, earned 

- 	 COtd.....p/10.. 
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that after eleven years and five months and this 

gives Shri Das an estiished superiority over 

Shri. pal, 

The respondent No.4,. the Secretary to the 

Government of Tripura, now the Chief Secretary, In-. 

Charge of the Forest Department and. the other. 

concerned authoritiesgavejustice to an officer 

who was very senior to Shy. Pal and their acions 

have brought back normally between Shri Das and 

Shri. Pal. 

4.15. 	It is a natural phenomenon that a senior 

will get promotion before his junior. Shri na 

is very senior to Shri Pal. 

The authorities reviewed the performanceS 

of Shri Das on receiving his Revision petition 

against the ACR of 1990-91 and first representae 

tion dated 6-.3-96 for onsideration of his promo-

tion in Indian Porest Service and brought him 

(Shri Das) in serial No.1 in the Select List of 

1996. Had there been timely representations by, 

him (Shri Das), such supersessions by his four 

juniors as were mentioned in the application of 

Shri Pal, could not occur. But Shri Das oôuld not 

submit the represent ations timely for some reasons 

and he suffered. His inactions did not cause any 

harm to Shri Pal rather these gave some prematured 

benif it to him. The claim of Shri Das through his 

represent aton dt. 6-.396 was the promotion with 

due consideration to his seni.ority. He (Shri Das) 

Contd SW". 
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Hopes his senIority will alsoget due considera. 

• 	 . 	tio by the attthorLtes as he is getting for 

• 	 I. 	promotion. 

4,.16. 	Respondent No5 ,Shri Des, was not comrau 

nicated with any ACRS over the period from 1989..90 

to 199394, eccept for the year 1990-91 with more 

favourable and little unfavou.rable remarks but 

was not decribed as adverse by the repoiting 

OfUcer. He submitted hic Revision Petition on 

211i.1195 to the Chief Secretary to the Govrnmont 

of Tripur, Revision&1. Authority against unfavour- 

able entries in the ACR. of 1990-91and this' 

received due consideration and his name was consi.. 

dered in serial no. one in 1996 Select List in 

modiEication of the 1995 select List. Had he 

submitted the representation against unfavourable 

entries in 1990-91 ACR in time, his name could got 

the position in serial no, one in 1995 Selecet List 

or earlier one (s). 

Shri Das does not have any lknowledge of 

the ACRS cf Shri Pal over the aforesaid individual 

years. 

4.17, 	The incumbencies of Shri Das over the years 

from .1989-90 to 1995-96 are sboin below :- 

DivisIflal Forest Officer, 
Research Division, Agartal af 	

Prom 26..3-1988 
vide order No.r.2(76)/For/ 	 to 

• : 	Estt85/5016..35 dated,Agartaia, 	14.4..1989 
21.3.1988. 

Divsional Manager,Sadar, 
Division,Agartala under 	Pron 15 9 1989 Tripura Forest Development &  
P to lantation corporation Ltd. 	 314- 8..1990 
on deputation. Vide order 
NO.F. 2( 76)/Por/stt..85/ 
403.99-219 dated,1gartala, 	 / 

• 	 : 39ii4989 	- 

• 	 • 	 Contd...P/12. 
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3. Attached officer with 
Principal Chief Cénser.. From 19-1990 
vator of rorestsripura 
Aartala & Chief wildlife 7 3 j994 Warden, rripura and other 
top most senior 0ff icers 
in the office of the 
PC<P('fl vide order uo.p, 
2(28)/P r/Estt.82/39296.32Q 
Dated, Agrtal a 148i4990, 

49 Divisional Porest Officer, 
SadarvDivision,Agartala 
vide order N0.P.2(16)/ror/ Prom 8 3 3.994 
E8ttuu'66/Pi.tt4/51I34i34 to 
dated 2221-994. 

Si DiviSioa1 Porest Officer, 
Working Plan Division No.XI, 
Agartala,iride order 

 
rOin 19 	13.

- 3.99 4. 	4 

2(76)85/For/Estb.part/ to 
29764'.604 dated,Agartala thisdateid 

fl 	g. 7th October, 1994. 

The incuffibancies of Shri. Pal over the years from 

1989 to 199 3-94 are shown below : 

1. Deputy Director,.Tribal 
Rehabilitation Division, 

atanbari,south 'rripira7  
1  9 - 

1istrict,Departent of to 
ribaj Rehabilitation in 222.4990, 

P1 antation & trimitive 
Groupl. , Programme .on 
Deputation. 

2 6  assistant Conservator of 
Porests,O/O the Conserv-a- prom 23s2.1990 
tor. 	of Porests,Northerri to 
Circle, cumarghat,North I6-14991. 
!rripura district. 

Contd. • .p/13. 
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34 Reported as Principal 
oficer( 	,in 	 From 7..1"..9 j 
Tripura Tribal Areas 	 to 
Autonomous Eistrict 	 17292. 

date, 

From the above factual information it i.e 

clear that ShrL Das carried out the duties in more 

responsible & weighty posts than Shri Pal. particularly 

his attachments with the Principal Chief Conservator 

of Forests, chief Wildlfe,Warden & other Senior -Officers 

was a perio8 of &eysuperior wr]cs with heavy' allotment. 

of :dutos and responsib1ities. Similarly the mourn-

bency In Sadar t)ivision was a period of very important 

arid uaLttative workew with tremendous presume of wor]s. 

Shri Pal carried out duties in less responsible 

pcthts in the corresponding periods in compare to Shr 

Das as 'have been ètated above. Particularly he did not 

carry out any duty in the period from 1.4.'.91 to l72.92. 

Contd. ,.P/14. 



.1.14-I 

The Annual Confidential Repprta of the 

concerned two officers should get the reflections 

of their respective duties performed by them over 

the concerned periods and their evaluation should 

place Shri Das much above Shri Pal. This is what 

exactly happened when the Revision Petition of 

Shri Das against his untavourable entries in 

199091 ACR and his first representation dated 

6-.396 for consideration of his promotion reached 

the authorities . They(the authorities) reviewed 
no ,  

the whole thing and did take further action 

following 1995 Select List and brought the 

issue of promotion of Shri Das before Shri Pal 

and it got expression in 1996 Select List. 

4.18. 	Shri D. Nag, IPS( Retd.),the then Principal 

chief conservator of Forests, Tripura,Reapondent 

No.6,carred out his duties and responsibilities 

with due considerations to all the legal aspects 

of the concerned members within the provisions 

of the rules and regulations and, therefore, his 

aitions were consented by the bther authorities 

and approd by higher authorities. The abseence 

of the name of Shri Das in the Select List of 

1995 or in earlier ones was due to nonsunission 

of any representation by him timely which was 

necessary before the authorities in the circums... 

tanoes existed and with the submission of the 

same they (the authorities) reviewed the position 

and hroughF Shri Das in serial number one in 1996 

Solect List. 

Contd. P/iS. 
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• 	4.19, 	The incumbencies of ShrL Das starting from 

hso. entry in service to this day are shown belov:. 

 Attached Officer to the 
DLvisional Porest 0fficer, Prom 10-375. 
Bagaf a vide N0.P.t2.4/Por.12/ to 
3244.45 dated ,Agartala the  
7th March • 1915 of the Pc)rest 
Department of the 0overni. 
mont of Tripiira. 

 Range Officer,Bagaf a Soil Prom 16-11-75 
Conservat4n Range, sagafaL to 
for Range 	Training. 2.i2-76 

 Range offIaer,selonia Prom  2-2-76 
Range, Belonia for Range to 
?ta.tninq. 28976. 

 Attaedofficertothe Prom 29.446  Divisional Porest officer, to lldaipur, vide NO.1?. 2..( 1)/ 
Por-1O/1132-41 dated 16.9764 

 Attached Officer to the ron 6 	71 .4 Divisional Porest Of Ucer  
to Ambassa vide N0.P.2..3(1)/ 28.4 	919 VOVu..70/749194 dated 

14.40-77. 

•6, 1vsLona1 Forest Offcer, prom. 294-79 
Training Division,sepahijala to 
vide NO.P.2ø3( 1)/For-7O/2551-2567 14..7-80. 
dated 21449. 

7, Atthed Officer to DPO, From 15-1-80 
Bagaf a vide MO.F.2-.17/ to 
Por.15/6624629 dated 2.42-81, 
4-7-80, 

So DFrisina1 Pórest Qffce!, 	• Prom 3.42a81 
Kanchanpur vide NO .P. 2i4( 1)1 to 
Por46/45846s.16 dt. 13.41.81. 4-.7..840 

Contd. • .p/166 
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9 0  Diploma Course TraIning 
in WildlIfe Management 
in Wildlife Institute of 
India, DehraDun, V.P. 
vide NO.P. 11-13/WL..'.83/ 
31706..17 dated 23.6.84 

10. Attached Officer to the 
Principal Chief Conser-
vator

. 
 of Forests, Trlpura 

& other SenIor Officers 
in the 0/0 the PCCF(T), 
Agartala vide N0.F,2-3(17/ 
Por85/5345...49 dated 16-6-85. 

11 9  Deputy Director. (Head Quarter) 
in the Department of TrIbal 
RehabIlitation in Plantations 
& PrImitive Group Prograe, 
Agartala vide W.F.2(27)/Por/ 
Eatt-86/4788-98 dated 7..6-88. 

Divisional Forest 'fficer, 
Research Division1  Agartala, 
vide NO. • 2( 76)/Por/Estt..85/ 
5016-35 dated 21-388. 

Divjsional Manager, Sadax 
Divsion,Tripura Forest 
Development & Plantation 
Corporation ltd. Agartala 
Vide NO.P. 2(16)/por/E*tt-85/ 
39296-320 dated 14.8.90. 

14, Attached Officer to the 
Principal Chief Conservator 
of Poreta, Triptira, Chief 
WildlIfe Warden,Tripura & 
other Senior Officers in the 
0/0 the PCCF(T),Agartala 
vide NO.P. 2( 28)/Por/Estt-82/ 
39296-320 dated 14-8-.90, 

From 50-84 
to 

2 25-85. 

From 23-5-85 
to 

16-7-86. 

From 17-686 
to 

25-3-88, 

From 26-3-88 
to 

14-989 

Prom 158-89 
to 

31.8-90. 

Prom 1-9..90 
to 

•bi'3.-94. 

15. Divi siBnal  Forest °fficer, 
Sadar ivisionAgartala vide 
NO.P. 2( 16)/por/Estt-86/Part-!/ 
5113-5134 dated 12-294. 

From 8-394 
to 

18-11-94. 

Contd.. .p/17. 
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16, D±visional Porest 0fftcer, 	From 19114094: 
Working plan I)iviion Wo-.ii, 	 to this 
Agartala videO.F276)/95/ 

	
day I • e • ontinung 

Por/Estt-.P art/29764-.804 

The incumbencies of Shri Pal starting from 

the entry in the post f ACP to this day are shown 

below:-' 

rainirg in State Forest 	From :22-.11-.80 
service College,arnihat & 	 to 
Attathed )ffic4r to the 	 I4..2-.83 
DPO, N anti. 

2. 	D.F.O,,Rosettleraent Div.siori, 	Prom 15..2-.83 
Jatanbari 	 to 

3I386 

Dy. Diretor,Triba1 Rehabili. 	From 1-4-.86 
tation Divsion,Jatanbari 	 to 
under TRP & PGP Department, 	22-2*90 

ttaed Officer to the conser. Prom 23290 
vator of Forests,Northern Circle 	to 
iZwnavghat. 	 16-1*91 

Cont%..P/18. 
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S. 1)70, working Plan.. U, Agartala From 17..2-92 
to 

18-11-94 

. Divisional. Forest Officer,  
Xanchanur 	 Prom 19-11-94 

to this day i.e. 
continuing. 

Shri Das thinks that there is Some mistakes in 

showing the incumbency in serial number one by Shri 

Pal and it seems to him that Shrj Pal included his 

two years spa training period in it. However, it is 

seen from the above that Shri Pal started functioning 

in the Cadre Post of Deputy Conservtor of Forests 

w.e.f. 17..2..92 

Prom the above analysis, it is clear that Shri 

Das was considered eligible for holding the cadre Post 

after four years from the ddte of his joining in servine 

and Shri Pal was considered eligible after nine years 

from the date of his joining in service. So, Shri Das 

has been maintaining highest dogree of superiority 

and dominance all the time over Shri. Pal, 

Shri Das does not have any knowledge of ass.ss 

ments in the ACRs of Shri Pal. But he has knowledge of 

his own assessments in his few ACRs which were coninu-

nicated to him, most of Which were not described as 

adverse but were c3rnmunicated, and had he submitted 

any representation timely against his first communica 

ted one .There had not been any chances of unfavourable 

assessments in any year as he imiked sincerely and 

honestly all along his service life but because of 

non -submission of any timely representation against. 

Contd ... P/19. 
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For the above stated reasons, Shri DaB 

hcpea that his prayer idt. s396 will also get 

due consideration forhis seniority and he will 

be set again in his rLht pgsitiofl nd the COnSiM 

deration o his promota.on by the anthorities is the 

£Lrst Step tzwards that. 

The Government took actions always in 

the interest of the Government & Publiø. My 

postnq a the tivisional Format 05cer, aar: 

was done in the Government interest patticularly 

in the conditions when the regu.lar nro was on long 

leave' and the workS oj to Division were sufer1ng 

sø ouch so that the Government had to put an 

oicer there with regular posting at the last 

mOflteflt of the financial yeat and Shri Das carried 

contd..P/ 21. 
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4.21. 	The respondent No.6 , the then Principal Chief 

Conservator of Forests of Tripura, considered all the 

legal aspects of all the members with the support of 

legal documents and considered the issue of promotion 

to Shri Das before Shri Pal with other authorities 

when his (Shri Das) first representation at 6-3.96 

reached them. That was why the PCCr() and the oon 

cerned authorities could not wtite for his(Shrj Pal) 

regular appointment in the changed situation a±ter 

63i.96. The PCCP(T) dealt the issue legally in the 

position it was existing. Such legal actions by him 

(PCCp) and other authorities disallowed flowing of 

some extra benifits to Shri Pal, which he was receiving 

early in consideration of order of sequence and this 

made him (Shri Pal) agrieved and he has made Some 
cormnents in the petition against PCCP(T) Shri Pal 

should not have been agrieved and had not gone to the 

Court against the decision of the Governments as the 

modified order accomodated both in due sequence for 

which the legal claim of Shri Das #pt established, who 

was very senior to him, and Shri Pal was also giten 

the deserving position. 

Shri Das, respondent No. S ,dpes not have 

anr knowledge of OA 240/94 lodged by Shri Pal, 

The Government posts officers in his o ways. 
s 

It can not be accepted that Shri Pal wasvery 4seeiet* 

to some or many of his senior Cadre Officers and their 

postings in the Cadre posts were denied to accommodate 

Shri Pal in their places in recognition to his superio - 

rities. 
4,  

contd, p/23. 
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• 	 4.22. 	Respondent No.5 ,Shri Dashas knowledge 

that the Government of Tripura recommends appoint... 

• 	 ments by promotion to Indian Porest Service follow.. 

ing the rules and regulations in force. The 

officiating appoint- to XIS in favour of Shri Pal 

was issued on 6..2-96 within the limitations of 

power of the State Government against lien of 

Kanchanpur Cadre Post. But further actions in 

favour of Shri Pal could not be allowed by the 

authorities for the legal obligations arose for 

the submiscion of first prayer by Shri Das on 

8..3...96 for consideration of his promotion 1* 

Indian Porest Service. His (Shri Das)applicatioa 

• 

	

	 got priority above Shri Pal as the forfnar was 

much senior to the latter and his (Sbri Das) 

- 	 re..evaluated ACR of 1990-91 alongwith assessments 

• 	 of the performances of other years were found 

iperior to Shri Pal. The issue of Shri Chakraborty,  

a TC$ Officer, as mentioned in the petition, 

probably did not come across such a situation a 

the issue of Shri Pal came across. The respondent a,. 

PCCP & other concerned authorities, took the legal 

courses of actions immediately after of fciating 

appoint to Shri Pal and receiving first prayer 

dated 6-3-96 from Shri Des for consideration of 

his promotion and such actions did not allow 

initiation of proposal for regular appointment in 

favour of Shri Pal. 

\ 	 Contd...P/24. 

\ 
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So the process of dealing the papers were on 

progress in the office of the PCCP(T) and other 

authorities and a legal and natural change took place 

in the issue. The only thange the Government did is 

the channeljzatjon of the members depending upon 

their seniority & merits in the changed oituation..zn 

the circumatanáea stated above, Shri. Dae.respondent 

No.5, prays before the Mn. Tribunal to drop the 

application of Shri Pal end recoauend necessary punish. 

ment against Shxi Pal to the Forest Department of 

Tripura for suppressing the fact and harassing shri 

Das for his legal demands. 

4.23. 	Bhri.Dae, respondent No.5, states that Shri 

Pal Was given officiating appointment against the lien 

of ICanohanpur Cadre Post probably in pursuance of the 

Select List of 1995. aut subsequent ctions for his 

regular appointment could bot, be allowed to proceed 

in the circumstances arose for submission of reproaen 

tation dt. 6.3-96 by Shri Das for consideration of his 

promotion to IFS. So the respondents, the concerned 

Government authorities, had no malafide design to 

deprive Shri Pal. 1ct* ally the Government authorities 

took actions legally in the changed situation and 

reviewed the position and brought out the Select List 

of 1996 where Shri Das was placed in serial nber one 

followed by Shri. Pal in serial number two. 

Contd. .P/25. 
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deep legal studies. The placing of the name of Shri' 

Das at serial number one in 1996 selectl1ist by the 

Government was a due consideration to hi5 first 

representation dt. .9)6.3,96. In the situation existed 1  

the authorities were in very much need of a rere 

sent ation from Shri flas but for submission of the 

same in delay due' consider atton could not be given 

to him (Shri Das) when his titan first caine aid the 

same considerations exjsted for several years for 

Want of g represent ation from hi 	The authoritiea 

considered the issue of promotion of Sh.ri Das 

immediately on receiving a representation from him 

It was the Government who gave immediate relief on 

receiving the iocuments for review and had Shri Das 

could put up such documents before the Government in 

times  there had been nosufferings to hm(Shri Das). 

So it was the inaction of Sri Das which gave some 

im...niatured benfits to Shri Pal and his (Shri Das) 

delayed actions di8 not make any harm to Shri. Pal and 

has brought him to a position now from where he (Shri.. 

Pal) can get the benif it of his due matured seniority 

in rel ation to Shri Dat. 

4.26. 	Respondent No. S ,Shri flas,statesthat he has 

not got the knowledge of 1994 Select List. He has got 

a little knowledge of 1995 Select List • He has got 

the knowledge of 1996 Select List as has been stated 

in the application of Shri Pal, He (Shri Das) cannot 

say the reasonø as to why he(Shri. Pal) could ot be 

included in the Seleci . List of 1994. But his regular 

promotion following the 1995 Select List was not 

possible and that have been very clearly statedwAnithe 

above contents under different item$. The causes 
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necessary actin. This has reference to the OA No. 
239 of 1996 of Cdntral Administrative Tribunal, Guwa 
hati Bench. Thea applicant has made him respondent 
No. 1, 

2. The chairman, Union Public service Commission, 
Dholpur House, Shahjahan Road 1  New Delhi through 
proper channel ,for favour of information and necessary 
action. This hs reference tp the OA No. 239 of 1996 
of Central Administrative Tribunal ,Guwahati. Bench • 
The applicant has made him respondent No. 2 9  

• 	3, The Secretary to the Government of Manipur, Forest 
Department, Imphal through proper channel for favour, 
of information 'and necessary action. This has reference 
to the OA No. 239 of 1996 of central Administrative 
Tribunal, Guwahati Bench. The applicant has made him 
respondent No, 3 0  

4 9  The Secretary to the Government of Tripura, Depart. 
ment of Forests, Agartala through proper channel for 
favour of infoçrnation and necessary action. This has 
reference to the Ok No. p239 of Central Administrative 
Tribunal, Guwahati Bench. The applicant has made him 
respondent No. 4. 

Shri D. Nag, IFS(Retd.),E4 PCCP(T), through the 
Principal Chief Conservator of orests,Tripura ,Agartala 
for favour of information and necessary action. This 
has reference to the OA No. 239 of Central ?.dm.tnistrativ-
Tribunal ,uwaati Bench. The applicant has made him 
respopd No. 6. 

The Secretary to the Government of Tripura,Appoint.. 
ment & Services Department, Agartala through proper 
channel for favour of information and necessary aaIion. 
This has reference to the OA No. 239 of 1996. The 
applicant has made him respondent No. 7. 

The chairman, Selection Committee for preparation of 
1996 Select List for promotion to IFS, M,T. Cadre, 
dO the Chief Secretary to the Government of Tripura 
Agartala through proper channel for favour of inf or-
matton and necessary action. This has feference to the 
OAN0. 239 of 1996 of Central Administrative Tribunal 
Cuwahati Bench • The applicant has made him respondent 
NO. 8. 

Contd ... p/34. 
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: 	• • 	 .8.'The Principal dhief Conservator Of. F.rests,• tLpir&:, 
arta1a throuqh proper thannel for favour of 

information and neceasury ,  action. This has reference 
to the O No 39 of CenttaldmLnistrative ribuna.t, 
Guwahati Bench. The applicant has made him respondent 
No.9. 

9, The ehief Secretary to the Oovernment of 'Dripura, 
Aartala through proper channel for favour of inform 
iration and necessrr action. This has reference to 
the OA No, 239 of 1996 of Central Administrative 
Tribunal,Gwqahati Bench. The applicant has made him 
responden No. 10. 

jO. The Conservator of Forests, Western Circle, Agartala 
for favour of information and necessary action. 

/ 
(Mr,, raripada t)a$ ) 
Divisional Vorest £ficer 
Working plan Division Noi,fl 

Agartaa, 

Advance copy forwarded to 

/1. The Section Officer (Jt%diia1) , Central Administrative 
!rribunal. Guwah atil 	Rajgarh Road, Bhangagarh, 
Guwahati .S for f av-our of information and necessary 
action. This has ref ererie to his letter No.239/96/3916 
dated cuwahati 2426. Registered Past. 

• 	2. The Secretary to the Goverment of India, Ministry 
of Environment & Forests, Department of 1'orests & 
WildLife, Paryavaran Bhaban, CGO Complex, Lodi Road, 
New Delhi for favour of 3.nformation and necessary 
action. This has reference to the OA No. 239 of 1996 
of Central Administrative Tribunal, Guwahati Bench. 
The applicant has made him respondent No. l,Registered 
Post. 

3. The Chairman, Union Public service Commission, Dholpur 
souse, Shahjahan Roads New Delhi for favour of infor 
mation and necess4ry action. This hasreference to the 
oa No.239 of 1996 of Central administrative rrLburaa1, 
Guwahati Bench. The applicant has made him respondent 
Not  2. Registered Post. 

Cortd. .p/35. 
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'e$ecretari tc. the Gcveraméntof *anipux,. }c rest 
Department,Zmphal for f av'our of information and 
necessary action. This has reference to the GA No. 
239 of 1996 of the Central Administrative tribunal, 
Guwati Bench. ¶he applicant has l*ade him respondent 
No. 3. 

The Secretary o the Government of rripUta, Forest 
Departmeflt Agartala for favour of information an 
Necessary action. Thie has reference to the GA NO 
239 of 19964 The applicant has made him respondent 
NO. 4. 

Shri D. Nag,XPS(Ret&) x. PCCF(T),(His home address). 
for favour of information and necessary action. This 
hasteference to the OA No. 239 of Central hdmini$tra' 
tive Tribunal, Ouwahati Bench. The applicant has made 
him respondent Not 6. 

The Secretary to the Government of Tripura, Appointment 
& Services Department, Agartala for favour of in,forma.. 
tion and necesssry action. This has reference to the 
GA No, 239 of 1996 of Central Administrative Tribunal, 
uwahati Bench. The applicant has made him respondent 

No. 7, 	. . 	 . . 	 . 

The ChaIrman, Seletion committee for preparation c 
1996 Select List afor promotion to ZPS, MT Cadre,C/O 
The Chief Secretary to the Government of r.Lpura, 
Agartala for favour of information and necessary action. 
This has reference to the Ok No. 239 of 1996 of Central 
Admin.i.strative Tribunal, Guwahati Bench The applicant 
has made him respondent No. 8. 

9, The. Principal Chief Conservator of Por ats, Tripura 
Aarta1a for favourof information and nocessdry acti on. 
This has refetence to the OA No. 239 of 3.96 of Central 
A' ,:mjfljstratjve Tribunal, Guwhati Bench.. The applIcant 
has made him respondent No. 9. 

10 6  The Chief $ecretary to the Government of Tripura,Agar-. 
tála for favour of information and necessary action. 
This has reference to the OA No. 239 of 1996 of Central 
Adm.uStrative Tribunal, Guwahat& Bench. The applicant 
has madehim respondent No. IC. 



NO.F'.2../WP-XI/EStt/91/212.41 
overnment of 41'rpu.ra 

office of the Divisional ?orest )Ei.cer 
Working Plan Division No-ZZ 

grartaia:Tripura 

Dated, Agartala, the 28tWJanuary/1997. 

The advance copies submitted ,  by Shri Bripada Ds,TFS 
Or. X, r)ro, Working plan 	ZI,igarta1a are forwarded to tow  

'I' 1. The Selection Off icer(Judicial) ,aentral Administrative 
Tribunal, Guwahati bench, Guwahatt .(Registered Post). 

 The Secretary t 	the government of Xpdia, Ministry 
of Enviromnent £ Forests, Department of Forests & 

4 tijlif a, New Delhi. (Regi8tered Post.) 
• 	-.. 

 The (hairman, Union Public Service Connission, New 
Delhi (Regiaered Post). 

4, The Secretary to the Government of t4ahipur,?orest 
• Department, Xmphal, 

5. The Secretary to the Government of Tripura, Forest 
Department, Ag art ala. 

6, Shri D. Nag, XFS(Retd.) ,Ex..PccP(?). Bis home address. 

 The Secretary to the government of Tripura,Appointment 
• & Services Department s  Agartala. 

 e chairman, Select 	- 	ttee of 	for 1996 dO 
The Chiet Secretary to the Govorwnent of fripura, 
Agartala. 

9 0  The principal dhief. Conservator' of Forests, Tripura, 
• 	- Agartala. 

10, The Cief Secretary to the Government of Trpura, 
Agartal a  (Registered Post) • 	CJ 

' 	-fot favi of information and necessary action. 	- - 

- 

2g.97. 
P. Des). 

-. 	

. 	 Divisional Forest Officer 
• 	. 	 . . - 	 - . 	 . 	 Working. plan Division NO..X1 

- 	- 	- 

4., 	-. 
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No F (7()-U5/For/I-i'art 

Govuriimont of Jr i pura 
L)eparlrnent of Forests 

 

Agartala 

Dcd 7th (icloljer 1Ji4 

JQ.Lif_icat ton 

• 	In the interest of Public Sei -vice the Governor of Tripira is pleased to • 	order Ltn following trinstersid postings of iffioers with iinniodiate 

I Shri D.K.Upadhyay•, IFS, Divisional Forest Orficer, Northern  in tranfurre(j and posted as Diviionaj Forest Officer, lanu 
vice S11rID,K,Sharm, IFS, proceeding on deputation to T.F,D.P.C.Ltd. 
2 Sun iameshwar 	4.IFs, Divisional Forest Officer, Teliamura is 
ti'ajsferred and pospd as Divisional Forest Officer, Sadar, vice Shni rts transfcrroj, 	' 

4/ 

3 Shri S.K. }aul , iTS, now oii' depiitat ion to T.1. P& P4G,Pwtmejt. Is 
• 	pmL'd nil rnjitrtht en to .1114 parent department, as Divisional Forest • 	Officer, Anthass, vice Shri L3albjr Singh, 1FS,transferred. 

4 Thçi. . Balbir Singh, IFS, Divisional Forest Officer, Ambassa is 
.1 1wsJej'r 	and posted as DI v i,14iolial Foros I Off icer, Nor them • Divis ion, Kitj lslahar. 	•' 

• 	5 	Jini 11.1 1 .111s; IFS', Divisn3iial Forest Otfiöer, Sadar is transferred and po',t(l a Diviuial 1 01 est9ffir, Worldng Plan Divisi 	11, vice Shri (i. IL Paul, IFS, traflsferrd I 	 • 

o Shri .(,i,Pau1,. flS, Diy.isionai Forest Officer, working Plan Division 
H is transferred and posted as Divisibnal Forest Officer, Kanchanpur, 
V1LC Shri •Saiiirendra lis, IFS, transferred, 

7 Sun I Uiswajeet. liaiierjee, IFS, Assistant. •Coriservat.ôr ot Forest, 
lel uinura F6rest Division Is posted as 1)lvisional Forest Officer 
lel.iwnuia, vice Shni fanleshbar 1s, iFS, transferred, 

U Shri Samarendra iis, 'IFS, Divisional Forest •Offiper, Kanchanpur is 
transferred and postod as WildLife Warden, 'irislina Wild Life Sanctuary, 
Joyc11a1dj'apug., vice Shni 13.l'auj Laskar, IFS, transferred, 

9 Shri •.K.Floy LF.S, now on deputatjoi to f.f.P.C, Ltd. is posted on 
repatriation to his parent department,  as Divisional Forest •bfficei,- 
lralliiftgDivisjo1j Sepahijala, vice Shni S.Kujnar, IFS 

• 	ilie following off jeers my move immediately, 
(1) Shri D.K.Upadhyay, IFS, on expiry of his leave shall join as D.F.O. 
llanu to relieve Shri U,K,Sliitrirj,jFS. 	 • 

• 	• 	(2) Shri Rineshwar lts, IFS,.D.F.Q.,Teljamura shall hancl over charge to 
Shrl S. C. Das, IFS and proceed immediately to take. over charge of Sadar 
f:o res t Division. 

• 	 • 	• 	 • 

5Wen Peret OReeP. 
• 	 • 	 .. 	

Working PIn Oivsiôn N0. 11 
• 	 • 	 • 	 AprtI 
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(3)-Sari l{.P.1ts, TFSI D.F.O., Sadaron relief, shall take -ovei charge 
of Working Plan Division 11 relieving Shri GourishPaMFS. 

(4) Siu-i G.R.Paul ,TFS, on" relief -shall relieve Sliri Samrendrd Das 
iFS, D.F.O. , 1nehanpu-, 

	

• 	By order of the verr.or 

• 	 ' 	 A 
)1coiOtj 

i4iu,j V1 
Joint Secretary, 

• • 	
- 	T 	 Government of Tripura. 

Copy t6 the: 

	

P.S to 'the Chief Minister, T1pura. 	 • 	 : 
•2 P.S. to the Minister of Forest, Tripura. 

3 Princit Chief Conservator of Forests, Tripura. 

• 	4 ChiefWildlifeWarden, Tripura,'- 	 •- 	 : 

5 Secretary, Appointment and Services Department, Tripura;. - 

6 Accountant General, Tripura. 	• • 	• 
• 	 0 	 7 (onservatorof Forests, Northern/Western/Southern Circle. 

• 	84ivi.sional Forest Officer, lailashahar / Kanchanpur / Manu/.Ambassa / 
re'lianura / Sadar/ Workiiig Plaz II /'Forest Training Division. 

9 Wildlife Warden, Sepahijala/Trishzw. Wildlife Sanctuary. 

• 10 Managing -  Director TRPC Ltd 	-• 

1i-.Managing Dircctor,TFDPC Ltd. . 

12 DiieciorTiP&FP Department, Tripura 	 - : 
13 Shr 1 	 --------- 

14 Personal file of Shr--- -------------- - ----------- -------------- - 

15 Manaer,. Tripura Government Prcss  with róquest for Pubfca1ion ii 
the next - issue of Tripur& Gazette. 	• 	 - 

Y /),('2_ 	 • 	G.SRaJu, 

	

( 7 	 JoInt ScJeiutAIy, 

• 	-_ 	-. 	 - Government of iripura. 
.1 - ,-_ 	/ 	. 	 • 	• 	 -. 

4'/: 	 • 	 —/ 
•1 /• 	j. 	'•. 	 J(___ c'ø 

• 	J4__L/ 	
9 	 - IsIon DIV 

	

• [LUvistonat Poresl Officer, 	- 	 tng 	 .,, 

rJ(ilr j)i'iSLo(4 	14T(ak1. 	• 	• 	• 	• 
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/ 	
NOF•2(76)/F37Ett6/(p0rt_I)/ 5113-5134 
GOvfnnnt of Irif)uro / 	ForostOpotmnt. 

Datcd, 	 th 	' 	 th F 	u:iiv, •IL 

NO TJ F I C A , TIo N 
sft 

- - - .*- 	 — 

£rvtho intor(1st of public sorvicu p  the CJvLrnLI )  T i.i ui& is p leasedt0 oido r tran ~ ,fe r. a nd postings of of?ico 	s  

1) Shri Promod Kuo p ontI.F.S.,Doputy Cn3rvoL L Forests * 	3 n3 f'rrodfrTrjshfl Wild Lifo Sanctuary and postud 
as Divisional Foro 	officer,  . 3 out h e r r".Q ,ivis Lon.,: B agn- fa vico 
Shri Prabr 8htachorjoo, ,$$±Stnät Consorvator ofFurosts. 
Shri Prarnod Kumar Pant is to taku over chargo of Southorn Div1io, 
Bagafa af'trexpiry Of loavo. Posting ordor of Shra prabir ihatt-
achorjoo is boing issund s3porutu1y.jl1'thO ho will rirnoin as 
Rttachud Off'iccr ftr tho, Chargo is tàkon over by Shri Pramod 
Kumarpant.: 	•t•-4• 	 \ 	,.,• 	.. 

ShiHripada Ds, ASS 15tt Conservator of Ebrosts, of.fico of •th Princp1 	
of ForGsts Tripura, 

garta1a is t1ransfurrod andpostd as Davisonal Forost Officr, 
Sadar Divisid, AgartalfA vic Shri Subhjdugokh 	DaS, Assistont 
Coriourvatur of Fcroto t 	flLl:(jcJ. 

Shr.j SubhbnduSkhar Das, Rsistit Consorvatr 
uf' Furut is' trn'furru .1on 3dar 

.. Olvisiun and postd Ln thL. Office ,  oftho. P•rincipl C .hiuf tonsarvat.orof 'F orsts Triura, 
artala. Shri Subho.ndu Sokhj.:s, 	slsth Consovatjr of' 

ut 	i to jjç hu pluc;u 	p jj 	ftur uxiry ul 

y ardor 	Guvurnur, 
~ 1 &Y 

 cLe_- 
 

iForet 
OMcer 	C :ivr nmo nt of Tr ijra. Dv1s!ons 	 - 

Wortng PI.n DIv(sIo NO.'41 
Agart1a. 

c oni. • .: /: 

-S 
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C p  y to ; 
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. 	1. ThLj *- APS to Minjsbu 	or 	i:ot 	L.. 	in'1rV 	!n of thu 	M,  iiistnr  fur Firs 

• 	 2.Tt(j Pinc ij 1hif 	 • 
1' Tripura ,Jrtu10, 

Thu$ucrJthr' , Gtvrnmunt ofTrpu1'3, %PP..mJr1t S,rvicia OupartmLnt, 	rtci1j. 

1 	Joint 5uCrutaL'y GuLnmint of Tripur, FIrflc:). 14• - 

	 bupaftmrit(s ab.1isint.. aanch), 	ta icr. 

.0 hcuuntont COnLJrai, Tripa, 	•1rt13. 

Thu Chiof Cosurvato of Frusts, 	
V 

• 	 • . 	

of th Priiicipal Chief Cunsurvafbr f Fru:s, 
Tripuro, 4grt31a. 

Thu Cn3urvntLJr uf Fruto 
, •W ;tLrnL irt.L.i • 	

V 	 Suuthorn Ci.3.'ciu 	V 	 . 

&. ThO QiVjS,iQI)1 FUJ5 	flffjrLjr 	C, ...4I ....... 
.1 	 I' .I.. 	I 	1) •k"j 	I 

I1J(1/5udar, 1urto13/uiructiun Di3!01i of .  thc Princia1 Chiuf cnSrvat0 uf Frus.s jr Ljur 

). r I)U Wi,L ifu UUJLIj, 

 

	

T 0­"j (I F 110 . WiLi L ii' 	S 	ttvy. 

1U.urs0na1 filO of Shri p.roiibd Kurnarpant,j/ 
Prabir 

• 	
. 	 ubhundüSukfiar Das, 5FS. 

• 

 

'
11 . - T hul .1r—chargo., 	Stabjjshut. 	• 	•-. • 	 . 	 S 

• 	

•'. 	 2. S r i PQffldt(U[fl3L. Pnt; IFS throuQhCthfl 	rvtr of Frjsts',5outhurr CrciL,Uth1pur. 

• 	13. 	j 	 011tL3churjouCF DiS1Siun1 
Outhrn D*fl, 	1)IJrIf 

Shri Haipado 	CF of this officu. 	• 

5.Srt Subhundu Sikh 	Qi•, 1CI C/a. D.tuioiu1.I 
Frut Offcur, 	 ... 

• • 	 - 	 • 	 •• 	... 	

V 	 ,• 	
I 

. 

\...\ 
/ . 	

•• 	

-• 	

uci•utary, 
G~o vurnmont ur Trirur. 

1 
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ORE THE CENTRAL ADMINISTRATIVE TRIBUNAL  

6U4AHAT I BENCH, GUNAHAT I  

R AFFIDAVIT ON BEHALF OF RESPONDENT No • 2 

IN 

cr- 
OR I GI NAL APPL I CAT ION No • 239 OF 1996 

SHRI GAIJRISH RANJAN PAUL 	.. ... 	 Applicant 

Vs. 

UNION OF INDIA & OTHERS 	.• Respondent No.2 

Affidavit of N. Namasivayam aged about 49 years 

Son of Sh. N. Naliasivam posted as Under Secretary 

(AIS Winq) in the office of Union Public Service 

Ccinrnissiort. New Delhi. 

DEPONENT 

i 	the deponent named above solemnly affirçn and 

state as urider- 

That the deponent is an officer in the office of 

Union Pu1ic Service Commission 	Dholpur House, 

Shahjahan Road s  New Dlhi and is authorised to file the 

present Counter Affidavit on behalf of Respondent No.2 

- The deponent is also fuLly acquainted with the facts of 

the case deposed beiow 

That the deponent ha.sread and urderstood the 

contents of the above Original Application and in reply 

he submits as under 

At 	the autset 	the Deponent 	most 

respectfully suhm.i ts that the Union Public Service 

Commission beirt a Constitutional Body under Articles 

	

1' 
	Contd.... 



Jong 

315 to 323 Part XIV (Service under the Union and the 

Staths) Chapter-i I of the Constitution have to discharge 

their furicti.ons duties and Cc)nstitutionai obl igations 

assigned to them under Article 320 of the Constitution. 

Further, by virtue of the provisions in the All India 

Service Act 1951 separate Recruitment Rules have been 

framed for IAS/IPS/IES. In pursuance of these Rules 

IFS (Appointment by Promotion) Regulations 1966 

been made. 	In acc:ordance with the provisions of the 

said Requl ations the Selection Committee presided over 

by the Hon' bie Chairman or a Member of the Union Public 

Service Commission makes selection of State Forest 

Service Officers for promotion, to Indian Forest Service s  

based 	on propoa.1 s sent by the 	con cerned 	Stat.e 

Government Inc iudinq the senicr:ity list and 	other 

relevant documents. 

That with regard to the contents in Para I of 

the application it is r-espect.fui ly submitted that the 

selections have been made strictly in corfcirinity with 

the provisions of the prescribed Regulations. 	Detai is 

have been submitted against each point raiseth in the 

subsequent paras 

That with reqard to averments made in Paras 

2 & 3 	it is respectfully submitted that these are 

formal in nature and hence no comments are offered. 

That with reqard to the contents of Para 

4.1., it is respectfully submitted that these are formal 

in nature and hence no comments are offered. 

fr 



• 	 / 	4? 

7. 	 That with regard to the contents in Paras 

4.2 to 4.4 it is respect -fully submitted that these 

relate to servi.ce records of the applicant his 

seniority vis-a-vis the seniority of other SF3 officers 

and various posts held by him. Since the service 

records of the SF3 off icrs are maintairred by the State 

Oovt. it is they who are in a position to of fer 

comments. As such they may make necessary submissions 

in this regard. 

f3. 	 That with regard to averments made by the 

applicant in Para 4.5 it is respectfully submitted that 

he is eligible to be promoted to the IFS is denied. 	He 

is only having a right for consideration by 	the 

Selectiorc Committee when he completes the required 

qualifying service subject to the availability position 

regarding vacancies. He has no right f or promotions. 

Further, the subject matter of this para deals with 

various prdvisiorts of IFS Promotion Regulations etc. ad  

for -favour of correct appraisal thereof an up-to--date 

copy of IFS (Appointment by Promotion) Regulations 16 

may kindly he referred to. 

9. 	 In reply to averment made in this para 4.6 

it is respectfully submitted that the answering 

Respondents have already filed their reply in O.A. 

N.240/94 before this.Hanble Tribunal and the case is 

still pending. The allegation that ineligible persons 

were included in the list (1993-94) is denied. 	The 

selections are based purely on merit. 	A meritorious 

Junior Officer can be included in the Select List in 

Contd.... 
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preference to the less meritorious. Senior Officer.. This 

position has been upheld by Supreme Court in the case of 

R.S. . Dass. Vs Union of India & others.. AIR - 1957 (SC -- 

593) 

10.. 	 That with regard to averments made in paras 

4.. 7 to 4.. 1.4 	it is respectfui.i y submitted that the 

subject matter of these paras deals with the aspects of 

appointment to cadre post and also event.ual appciint.ment 

to IFS consequent to incluE:iofl of the applicant's name 

in Seiec:t. List of 1994-95.. Since the matter concerns 

the State Govt. and Govt.. of India the State Govt.. and 

Central Govt... may make necessary submissions in t his 

regard.. However, it is submitted that the Select List 

of 94-95 was prepared on 23..3..95 taking into 

consideration 12 months' vacancies from the date of 

meeting as required under Regulation 5(1) .. The reported 

vacancy was N±I' arid accordingly, a Select List of two 

names was prepared to meet unforeseen vacancies. The 

veracity of the statement by the applicant that there 

was a clear vacancy can only be verified by the State 

Government and the Central Government.. 

ii.. 	 That with regard to averments made in paras 

4.15 ....0 4..17 it is respectfully submitted that both the 

applicant, as well as kespondent. No..5 were considered for 

promotion to IFS in the years 1993-94, 1994-95 and 1995-

96.. The Selection Committee of 1993-94 which met on 

assssed the applicant as '6ciod on the basis 

of 	overall relative assessment of his ACRs 	ançl 

Re pondent No..5 was assessed as Urifit' by the Selection 

Committee.. 	Against 	two vacancies 	the 	Selection 

Corit.d. ...  
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Committee was required to prepare a Select. List of 4 

names, The Selection Committee Qraded 6 officers as 

Very Good' on the basis of overall relative assessment 

of their ACRs. Accordingly, the first four officers 

with 'Very Good' grading made it to the Select List of 

1993-94 and their names were arranged strict:Iy in the 

order of their seniority as required under Regulation 

5(4) The applicant with 'Good' grading could not make 

it on merit, to the Select List. Even two more olficer.s 

with 'Very Good' grad.ing were left out because of 

statutory iimi.t on 'the size of the Select List. 

Aggrieved by this, the applicant filed an O.A. N.240/94 

in C.A.T.., Guwahat'i Ecench and the same is pending. 

The Selection Committee of 	 considered the 

applicant at S. No.2 of the Eligibility List 	as 

submitted by the St.ate. Since the State Gc,vt. reported 

nil vacancy a Select List of only two officers was 

prepared as per rules/regulations to meet urt'foreseers 

vacancies which could arise during the year. The 

applicant was assessed as 'Very Good' on the basis of 

overall relative assessment of his ACRs and was included 

in the.L.ist at S. No.1. The respondent No.5 was senior 

to the applicant in the Stte Forest Service and was 

accordingly considered aSNo.i. of the eligibility 

list.. 	However, his name could not he included in the 

Select List as he wasgraded as unfit. 	However, the 

applicant, was not appointed because of non-availability 

of vacancies. 

Contd.... 
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in the year 1995--96, the Selection Committee 

which which met on 22.3,1296 considered both Responc.ient 

No,5 ( She. H.P. lis) at S. No.1 and the applicant at S. 

No.,2 of the Eligibility List. The Selection Committee 

asseE.ed both the officers as 'Very Good' on the basis 

of overall relative assessment of their respectIve ACRa 

Atirst. 2 ''acanc:Les a List. of 4 names was prepared 

Since both these officers had equal grading and as 

Respondent No S was senior to the app? icant Respondent. 

NoS was included in the List at SNo1 and the 

applicant at S. There is no question of 

super'sesion involved 	This procedure adopted by the 

Committ.ee is in strict, conformity with the Regulation 

5(4) of the IFS (Appointment by Pro?rsotion) Regulation 

1956 

In this connection 9  it.is also submitted that 

ever->' year one more ACR is added to CR dosier of the 

of fl cer's in the zone of considerat:ion and the last one 

of the previous year cmi t.ted Based on the latest ACR 

the overall relat:ive assessment in respect of any 

officer may go up or down thus any officer whose name 

starc}s included in the Select List in a particular year 

may al tocether he excluded or rd eqated to a .1 ower 

position Thus there is nothing ur_suai and cont.rery to 

IFS 	(Appointment by Promo U.c'n ) Reçul ations 	196 

...................................... 

.a1r:.e.ciit..... 

consideration. It is also SUhfft.ittEC} that an individual 

officer can not be the judne of his CRs. Assessment is 

Contth,, 
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the stthtnrv function of the Selection Committee, 	The 

appi icant cannot question the said assessment by the 

Selection Committee and .ins:ist that his self assessment 

shoul.d prevail over the assessment by the Sal action 

Committee. 

12. 	 That with renard to averments made in Pare 

4 13 	it is respectfully submitted that the Selection 

Commi. ttee I . constituted of very high rank:inq uficers 

of merit and ohjacti.vity. Their essment of the 

sev:ice records in the zone of consideration and al so 

the recommendation ere, unanimous in character without a 

siriqi a €> caption., The Selection Coirimi t,tea is an 

impartial body statutorily set up for the purpose of 

making reccnaridetions/salect.ions It is their 

prerogative to evaluate CR dossiers by adopting their 

own established norms and yardsticks and then to adjudge 

the comparative ccarit of each of the officers in the 

field of c:hoica All the recommendations of the 

Selection Committee are based on a deep and detached 

study of the record and no personal predilections of the 

'Assessee nor those of the assessed have any room to 

creep into the J udgement of the Selectior Committee 

Thus inclusion of Respondent No.5 at S. Nc..i and the 

applicant at S. Nc'2 by the Selection Committee which 

met on 22nd March 1  1996 is in accorchnca with the IFS 

Promotion Ragulatioris The contention of the applicant 

in this pare are 1  therE'fore q  misconceived and are 

factual ly wrong 

Cc:intd....  
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That in reply to avermerits made in Para 419 

it is respectful. iy submitted that the State Govt 

concerned is the Cadre controlling authority in respei:t 

of SF3 officers as such they are in the possession of 

CRs pertaining to SF3 off:icers and therefore they only 

are in the better position to make submission regarding 

the veracity or otherwise of the averments made in this 

par- a 

That with regard to averments made in Para 

4 .,2O the answering Respondents reiterate their 

submissions as already macic in Para 11 of this writt€'n 

statement in reply to ParaQraphs 4.15 TO 4a 17 of the 

application 

 That with renard to averinents made 	in 	the 

Para 421 of the application 4  the answering 	Respondent 

has no comments to offer.  

That with regard to averments made in the 

Para 4.22 it is respectfully submit.ted that the 

applicant has questioned the role of the State 6ovt for 

their inaction to send a proposal to the GovtL of India 

for his appointment to IFS consequent upon his inclusion 

10 	 in the Select List. of 1994-95, Since the subject matter 

relates to the State Oovt 	they may make necessary 

suhmi.ssi.ons in this reçiarth 

17 	 That with regard to avermersts made in Para 

023, it.is respectful ly r.€.uhmi tted that the inclusion of 

Responident No 5 at SNo I of 1995-96 Select List by the 

Sele'cti.on• Committee is strictly in accordance with the 

IFS (Appointment by Prdmotion) Requlations Hence 4  the 

Cont.d 	. 
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contention of the applicant in this para with regard to 

answering Respondents is wholly miscortcs'ived and 

erroneoE 

is. 	 That with regard to the submissions made in 

Para 4 :24 it is respectful iy suhmi. tted that the subject 

matter of this para relates to the role of the State 

Govt.,. Hence the State Govt may make necessary 

submission in this rectard 

19,. 	in reply to averments made in Para 4.25, the 

answering Respondents, reiterate their subrnisions made 

in Par'a i1 of the written statement in reply to Para 

4...15 to 4.17. 	Further, it is submitted that the 

ajument 	by the applicant, that an 	officer 	once 

superseded 	can never improve his 	performance is 

untenahie 	Only w:Lt.h the idea of grcwt.h maturity and 

improvement 	in 	the performance of 	officers 	the 

seictions are made on anrsual hasis 

20 	That in reply to averments made in Paragraphs 

made an 4.26 & 4. 27 the answering Respondents wh.i I e 

reiterating their submissions made hereinabove would 

suhmi.t that the Selection Committee is a statutorily 

constituted entity to consider o -f -ficer's for promotion tO 

IAS/IPS/IFS 9  as the case may be st.r.ictly in accordance 

with the provisions contained in the respective 

Promotion Regul ations Hence the question of bestowing 

undue 'favour on any person does not arise.. The 

contention of the applicant in so far as it relates to 

the answering resporcdent is there'fore forcefully 

denied 

Contd.... 
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2I 	That with regard to the contents in Paragraph 6 

ursder caption OROUN}DEi 	it is respectful 1)' submitted 

that from the facts, croursds and circumstances stated 

hereinabove, it would he manifest that the grounds in 

so far as the answering Respondent concerned 

enumerated under F'ara 5..1 to 59 of this appliratiors 

under reply, are errc'necsus misconceived and devoi.d of 

any merit 

22. 	 That with regard to the 	cnterts 	of 

Paraqrahps of 6 & 7 of the appi ication the Repondnt. 

No..2 has nothinc to comment.. 

That with reqard to Paragaraphs 8 & 9 of this 

application it is respectfully submitted that it lacks 

merit and the applicarst is not entitled to any of the 

reiifs claimed for in so 	far as the 	answering 

Respondrstis concerned.. The application is liable to 

he dismissed with costs 

That with regard to contents of Paragraph IC) 

to 12 of this applicatior3 itis respectfully submitted 

that the Respondent No.. 2 have no comments to offer. 

VERIFICATION 

I 	the deponent named ahove cia heret' , declare 

that the contents of paragraphs 1 & 2 of this Affidavit 

are true to my personal knowledge 4  those of paragraphs 3 

to 25 of this Affi.dav.it  are based on record which I 

believe to be true; that no part of it is false ind 

rsoth.ing material has been concealed.. 

DE N I 
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BEFORE THE CTRAL AD1INISTR4TI VE TRI BUNAL: GUWAHATI BENCH' 
AT GUWAHATI - 	 7 

/ 

In the matter of : 

O.A. No.239 of 1996 

Sri Gourish Ranjan Paul .... A221128flt. 

-Versus - 

Union of India & 9 Others .. Respondents 

-And - 

IN THE MATTER OF. : 

Written Stateient on behalf of 

Respondent Nos. 4,7,9 and 10 to 

11 	 the application filed by the 

applicant in O.A. No.239 of 1996. 

The Respondents above-named beg to file the written 

Statement as under : 

1) 	That a copy of the application filed by the 

applicant in OA No .239 of 1996 has been served on the 

answering respondents and upon going through the same 

the answering respondents understood the contents 

thereof. 

Contd. •1• .E'/2. 
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That except what has been specifically admitted 

in this Written Statement all other statements made in 

the application filed by the applicant may be treated 

as denied by theanwaring respondents. 

That as regards statement made in paragraphs 

4.1 to 4.4 of the application the answering respondents 

state that those being matters of records they do not 

admit anything which are contrary to or not borne by 

the records. 

That as regards statement made in paragraph 4.6 

of the application the answering respondents state that 

the name of the applicant was not included in the 1994 

Select List because upon due consideration by the 

Selection Committee the applicant was not found suitable 

for inclusion of his name in the said select list. The 

applicant for that matter has filed an application 

being OA No • 240 of 1994 before the Non' bl e Tribunal 

which is still pending for disposal. The answering 

respondents crave leave of this Hon' ble Tribunal to 

refer and rely on the statements made in the Written 

Statement in O.A.No.240 of 1994, in reply to statements 

made in paragraph 4.6 of the application. 

Ontd.....P/3. 
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cannot be extended on the basis of the previous list 

and proposal for regular appointment cannot be sent 

by the State Government for approval to the Central 

Government after expiry of the list, the Joint Secretary 

to the Government of Tripura. Zppo intment and Services 

Department vide communication dated 9.9.96 informed 

the Principal Chief Concervator of Forests, Government 

of Tripura about the inability to acceed to the proposal 

of extension of period of officiating appointment of 

the applicant. The answering respondents further 

State that as the Select List of 1995 has expired and 

the new t select list of 1996 was prepared wherein the 

name of Shri H.P.Das, Private Respondent No.5 was at 

Serial. No.1, the name of the applicant was not recommended 

for promotion to IFS on regular basis as there was only 

one vacancy existed at the relevant point of time. 

7) 	That as regards statements made in paragraph 

4.14 of the application the answering respondents beg 

to state that in the 1995 Select list the name of the 

applicant was at Serial. No.1 . and was given officiating 

appointment in the IFS Cadre post of Deputy Conservator 

of Forest under Rule 9(1)(b) of IFS Cadre Riles, 1966 

Contd.. .. ..P/6. 
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for a period of 3(three) months. But by this time the 

next Selection Committee Meeting for promotion ±a of 

State Forest Services Officers to IFS was held an 

22.3.96 and the name of the applicant found place at 

Serial No02 of the Select List of 1996 prepared by 

the Selection Committee. For this reason the proposal 

for regular appointmit or further extension of the 

officiating appointment of the applicant was not acceeded 

to by the Government on the basis of the clerification 

obtained from the Government of India. It may be mentioned 

here that the applicant was appointed on promotion on 

regular basis vide Notification dated 10.3.97 issued by the 

Under Secretary to the Government of India, Ministry of 

ivironment and Forest on the basis of his position in 

the 1996 Select List and as another vacancy arose during 

the validity of the said Select List. The applicant 

cannot de-rive any right on the basis of his officiating 

temporary appointment and though the applicant held the 

charge of cadre post of officiation basis , the answering 

respondents deny that the applicant has been deprived of 

his legitimate claim to get appointment in the IFS. cadre 

and has in fact been appointed on regular basis vide 

Contd. .. . 
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Notification dated 100 .97. 

A copy of the said Notification dated 100.97 

issued by the Under Secretary to the Govern-

ment of India. Ministry of Eivironment and 

Forest appointing the applicant with immediate 

effect to the IFS cadre is annexed herewith and 

marked as Annexure-A. 

That as regards statement madA in paragraph 

4.15 of the application, the answering respondents state 

that Shri H. P • Das, Respondent No.5 was selected by 

the Selection committee at seri]. No.1 for the year 1996. 

The Respondent No.5 is much senior to the present applicant 

as State Forest Service Officer. The answering respndents 

further state that as because the private Respondent No.5 

was not selectd by the Selection Committee in earlier 

issues, it cannot be said that he cannot be selected in 

1 996 also • The, answering respondents further state that 

the applicant was promoted on the basis of his position 

in the 1996 Select List vide NotificatMii dated 10.3097. 

That as regards statement madA In paragraph 4.16 

and 407 of the application the answering respondents 

deny the correctness of the same and beg to state that 

the Selection Committee after taking into account of 

the Annual Confidential Reports of the private Respondent 

Contd......P/8. 
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No.5, the applicant and also other candidates who came 

within the zone of consideration selected the private 

Respond ant No .5 at Serial No.1 and the present applicant 

at Serial NOJ. The answering respondents crave leave of 

this Hon' b].e Tribunal to ref ér and rely on the records 

of the Selection Committee at the time of hearing the 

application. 

10) 	That as regards the statements made in paragraph 

4.18 of the application the answering respondent's stoutly 

deny the correctness of the same and beg to state that 

the applicant has to furnish strong proof in support of 

his allegation against the then Principal Cheif Conser-

vator of Forests. The answering respondents further 

state that the burden of proof is heavily on the 

applicant on the aflegation of malafide which demands proof 

of high order of credibility. The respondents state that 

there is no factual foundation on the allegation of 

malafide in the application filed by the applicant 

against the then Principal Chief Conservator of Forests 

and the allegation of ma]afide against him is vague. 

Contd ..... }'/g 
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That as regards statement made in paragraph 4.19 

of the application the answering respondents beg to 

state that the transfer of Government officials are 

made keeping in view of the public interest as well as 

for smooth running of the administration. The transfer of 

on official does not necessarily indicate the degradation 

of official capability of the officer concerned and the 

adverse remark against the Officer doea not debar 

him for being considered him for promotion if he comes 

within the zone of consideration. 

That as regards statements made in paragraph 

4.20 of the application the answering respondents deny 

the correctness of the same and beg to reiterate the 

statements made hereinbefore in this written statement. 

That as regards statements made in paragraph 

4.21 of the application the answering respondents deny 

the correctness of the same and beg to reiterate the 

statements made hereinbefore in this written statement. 

The answering respondents crave leave of this Hon' ble 

Tribunal to refer and rely on the written statements 

filed in OA No • 240 of 1994 also. 

Contd. . . .I'/lO 
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That as regards the statements made in paragraphs 

4.22 and 4.23 of the application the answering respBndents 

deny the correctness of the same and beg to reiterate the 

statements made hereinbefore in this written statement, 

That as regards the statement made in paragraph 

4.24 of the application, the answering respondents deny 

the correctness of the same and beg to state that the 

representations of the applicant were duly considered 

by the authority and on the basis of his selection in the 

1996 Select List the applicant was appointed on regular 

basis vide Notification dated 10.3.97, The answering 

respondents therefore state that the present application 

filed by the applicant has become infructuous. 

That as regards statements made in paragraphs 

4.25,4.26 and 4.27 of the application the answering 

respondents deny the coectness of the same and beg to 

reiterate the statements made hereinbefore in this 

written statement. The answering respondents further 

state that the applicant was duly promoted to IFS on 

Contd.......F/11. 
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regular basis vide Notification dated 1 0.3.97 on the 

basis of his selection for the year 1996. 

That as regards grounds taken in the paragraph 5 

of the application, the answering respondents submit 

that those are not tenable in law as well as in facts 

and circumstance of the instant case. The answering 

respondents beg to refer and rely on the statements 

made hereinbefore in this written statement. The 

answering respondents further state that the applicant 

has already been appointed in IFS Cadre on regular 

basis vide Notification dated 10.3.97. 

That in view of the facts and circumstances 

stated hereinabove, the answering respondents submit 

that the applicant is not entitled to any relief as 

sought for in the application and his application 

itself becomes infructuous in view of his regular 

appointment to IFS cadre vide Notification dated 

1 0.3,97 on the basis of his position in the select 

list for the year 1996. 

It 10- 

Contd......P/12. 
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Verification 

I. Shri . 	.e 	•• 	•S 	•.s 	•• 	.. 	.. 	•. 

SIO . . e • •• •' 	. .. . .. • •. •).. .. . Under 

Secretary to the Government of Tripura, Appointment & 

Services Department, Agartala do hereby solemnly affirm, 

declare and verify that the statement made in paragraphs 

i 
,• ,• •• ••. •• •. .. .. .* are true to my 

information derived from record which I verily believe 

to be true and the rests are my submission before this 

I-Ion' nie Tribunal and I sign this Verification on this 

the j/& day of 1998 at Agartala. 

W,  
Depot't0  tt 

'A 
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F.No. 17013/12/96-JES-11 
-- 	---- Government Of Indi.a 	 I )i - 	

Ministry --Of Env i t-onment ;ind Iorenti 
1' ryava ran 13ha v n, 
CGO Complex,Lodhj Road, 
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/J 7) 	dated the 10th March, 197 

NOTIFICATION 

In exercise of the powers conferred by sub-rule.t) of 
6 of the indian Forest Service (Recruitment ) Rules, 

1966 read with sub-regulation (1) of regulati.onq of the Forest 	Service 	(Appointment 	by 	Promotion) 
7egulationg, 1966, the President is pleased. to appoint with 
immedjate effect Shri Gourish Ranjan ,Paul (Date of Birth 

-

30. 11..1-954) of the State Forest Service of Tri'pura segment 
to the Indian Forest Service against existing vacancy and to 
allocate him Manipur -Tripura Joint Cadre of the Indi:an 
Forest Service under sub-rule (1) of rule 5 of he indian 

	

js,, 	Forest - Service (Cadre) Rules, 1966. 

r 	 /1 

.a 
/JPY 

The Manager, 
Govt. of India Press, 
FARIDABAD (FIARThNA) - 

to: 

A.S.N. Murtj 
the Govt. of india 

with a copy of Ilindi. Ver'jo, 
.,i. 	1 1•_ 

••, 	
- 

: 

Under Secretary to 

TheChief Secretary, Govt. of Flanipur, Imphal. Y/ icj
2. The Secretary, Forests Department, Govt. of Manipur, 

Imphal. 
3 

i 	. The Prihcipal Chief Conservator of Forests, Govt. of Manipur; Imphal. 
The Chief Secretary, Govt. of Tripur;i, Aqartal. 
The Secretary, ForetR Department, Govt. of t 	 Tripi*r;i, AqraJ. 
The Principal Chief Connervator of Foreg.q, Govt. of Tr.ipura, Agartala. 
The Accountant General, Tripura, Agartala, 
The Secretaty, Union Public Service Commiio, 
Dholpur UOURQ, Sh.ThJ.i 1  Road, New Delhi - 110011 Guard File. 

Under Secretar; to 

;i 

A.S.N. Murtj 
the Govt. of India 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL? 

GUWAHATI BENCH. 

O.A.No, 239 of 1996. 

Sri G.R.Paul. 

1-7 

j 
-Vs- 

Union of India & Ors. 

 

(Rejoinder to writte statement filed by the 

respondents No.4, 7, 9 and 10). 

The applicant begs to state as follows :- 

	

• 1. 	That the applicant has gone through the copy of 

the written statement and has understood the contents 

thereof. Save and, except the statemens which are 

specifically admitted', other statements made in the 

written statements are denied. 

That with regard to the statnents made in para 1, 

2, and 3 of the written%statements, the applicant does 

not admit anything contrary to the relevant records. 

That with regard to the statements made in para 

4 of the written statement, the applicant craves leave 

• 	of the 	'ble Tribunal to refer and rely upon the case 

records pertaining the O.A.M. 240/94,, 

That with regard to the statements made in para 5 

of the written statement, the applicant begs to state 

• 	that from the avenents made, it is clear that the 

applicant has been denied promotion In spite of existing 

vacancy merely on ground of not receiving concurrence from 

• 

	

	UPSC and eventually the select list was allowed to expire. 

In the 1996 select list, the respondent to.5 was illegally 

contd...2, - 

- 	 • . 	.•• 

	

• 	 • 
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:7 	 placed at Sl.No.1, by virtue of which he got promotion 

to IFS earlier than the applicant. It is denied that the 

applicant cannot derive benefit of officiating in cadre 

• post. His entire period of officiation in cadre post will 

have to be counted towards seniority and fixation of year 

of allotment. 

5 0  That with regard to the statements made in para5 8 

of the written statement, the applicant denies the correct-

ness of the same and reaffirm the statements made in the 

O.A. 

6 • 	That with regard to the statements made in para 9 

of the written statements, the applicant denies the 

contentions raised therein. The statements made are 

contrary to relevant records/AcRs. The ACRs for the 

relevant period submitted by the State of Tripura before 

the Han' ble Tribunal reveal the following, on bare perusal 

of wh.tch substantiate the claim of the applicant that he 

was illegally superseded by the respondent No.5. 

• 	 ACRs ofthe applicant 

	

1994-95 	- Outstanding 
1993-94. 	- Outstanding 

	

1992-93 	- Very good. 

	

1991-92 	- Very good. 

	

1990-91 	- Good. 

	

1989-90 	- Good. 

	

1988-89 	- Good. 

	

1987-88 	- Good. 

	

1986-87 	- Good. 

ARs of the Respondent. No.5 

	

1994-95 	- Very Good (At the behest of respondent No.6 
- who has been gone to the extent 
of recommending R-5 for IFS against 

• 	 the rules regarding recording of 
• 	 Ace). 

	

1993-94 	- Very good - with adverse remarks 'irritant 
0 	 at times,' 

contd. .3 

' 
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1992-93 - Very good. 

1991-92 - Good with adverse remarks. 
1990-91 	- Satisfactory. 
1989-90 - Good. 

1988-89 - Satisfactory with adverse remarks 

1987-88 - 	-do- 

1986-87 - 	-do- 

Above position based on records will nulLify the 

claim of the applicant. 

7. 	That with regard to the statements made in paras 
10 to 17 of the written while denying the contention raised 

• 	therein, the applicant reiterate the statements made in the 

. ) 	 8, 	That with regard to the statements made in para 18 
of the written statement, it is denied that the O.A has 
become infructuous. The applicant without prejudice to his 

• 

	

	claim in OA No.240/94, is entitled to get seniority and 
year of allotment treating him to be at No.1 of the Select 
List and counting his officiation in cadre post. 

• 	9. 	That under the facts and circumstances stated above, 
• 	the O.A deserves to be allowed, 

• 

- 	 I Shrj (Z L_ S 	 the 

•  for the applicant do hereby solemnly affirm and 

verify that the statements made in para 1,2,3,5 ?  

7 and 8 are true to my knowledge and those made 

in para 4 and 6 are true to my informations derived 

from records. I am also authorised to sign this 

verification on behalf of the applicant. 

And I sign this verification on this 16th 

day of December, 1998. 

• 	-'----. 	•-,---..---• -, ; 	 ;;- •-•"-• ----.-•' ,•.••-•-,,• 	•- 	
- -,--•,,v-- ••_•'• 	-•---.-,.-,----.- 


